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Joint Committee interim report in compliance with the order dated:21.02.2022 

of Hon’ble National Green Tribunal (NGT), Southern Bench, Chennai in OA 

No.23 of 2022; 

1.0 Preamble: 

Sri Kambala Ammoriya & Others, Nakkapalli Mandal, Visakhapatnam 

District has filed an application in Hon’ble NGT regarding the non-

compliance of the conditions imposed in the Environmental Clearance (EC) 

granted to the M/s. Hetero Infrastructure SEZ Ltd., & M/s. Hetero 

Laboratories Ltd, N-Narasapur Village, Nakkapalli Mandal, Visakhapatnam 

District and also the conditions imposed by the APPCB in Consents 

granted. Further discharging the trade effluent without proper treatment into 

the soil, thereby it has contaminated not only the soil but also the water 

quality and damage caused to Environment on account of the operation of 

M/s. Hetero Infrastructure SEZ Ltd., & M/s. Hetero Laboratories Ltd, N-

Narasapur Village, Nakkapalli Mandal, Visakhapatnam District.  

2.0 Hon’ble NGT order dated. 21.02.2022 in OA No. 23 of 2022: 

On going through the allegations made in the application, Hon’ble NGT 

satisfied that there arises a substantial question of Environment which 

requires the interference of this Tribunal to resolve the issue, the application 

is admitted.  In order to ascertain the genuineness of the allegations made in 

the application, the Hon’ble NGT order dated:21.02.2022 in OA No. 23 of 

2022 has appointed a Joint Committee consisting of 1) a Senior member 
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from the MoEF&CC, Integrated Regional Office, Vijayawada, 2) a Senior 

Officer from Central Pollution Control Board, Regional Office, Chennai, 3) 

a Senior Officer from Andhra Pradesh Pollution Control Board nominated 

by its Chairman, 4) a Senior Officer from Andhra Pradesh Coastal Zone 

Management Authority, 5) a Senior Officer not below the rank of District 

Forest Officer, Visakhapatnam and 6) Scientist from National Institute of 

Oceanography(NIO), Goa to inspect the area in question and submit a 

factual as well as action taken report, if there is any violation found.  

The Hon’ble NGT further directed that the Andhra Pradesh Pollution 

Control Board (APPCB) will be the nodal agency for co-ordination and for 

providing necessary logistics for this purpose. The committee is directed to 

submit the report on or before 04.04.2022 by e-filing in the form of 

searchable PDF/OCR support PDF and not in the form of image PDF along 

with necessary hard copies to be produced as per the rules. The copy of the 

NGT order dated: 21.02.2022 is produced at annexure-I. 

 3.0 Constitution of Committee: 

In compliance with the Hon`ble NGT vide order dated.21.02.2022, APPCB, 

being the nodal agency in this case constituted a Joint Committee with the 

following members: 

i. Dr. Suresh Babu Pasupuleti, Scientist-D, Integrated Regional Office 

(IRO), Ministry of Environment, Forest and Climate Change, 

Vijayawada – Senior officer from MoEF&CC, Vijayawada. 
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ii. Sri Anant Shankar, IFS, District Forest Officer(T),  Aranya Bhavan, 

Forest Complex, Near R.K. Beach,  Visakhapatnam - Senior Officer 

from District Forest Officer, Visakhapatnam. 

iii. Dr. VVSS Sarma, Chief Scientist, CSIR - National Institute of 

Oceanography, Regional Centre, Visakhapatnam - Scientist from 

National Institute of Oceanography. 

iv. Sri S. Karthikeyan, Scientist-C, Central Pollution Control Board, 

Regional Directorate, Chennai – Nominated by CPCB, Chennai. 

v. Sri D Ravindra Babu, Environmental Engineer, Andhra Pradesh 

Coastal Zone Management Authority, Vijayawada- Senior Officer 

from Andhra Pradesh Coastal Zone Management Authority. 

i. Sri M. Pramod Kumar Reddy, Environmental Engineer, APPCB, 

Regional Office, Visakhapatnam – Nominated by APPCB. 

4.0  Scope of Joint Committee: 

The Hon’ble NGT directed the Joint Committee to ascertain the following: 

1. To inspect the area in question and submit a factual as well as action 

taken report, if there is any violation found 

2. Whether 11th respondent (M/s. Hetero Infrastructure SEZ Ltd., & 

M/s.Hetero Labs Ltd) is having all necessary clearances and 

permissions under the environmental laws. 
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3. Whether there was any violation committed by M/s. Hetero 

Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd in carrying out the 

conditions imposed under the Environmental Clearance as well as 

consent granted by the Pollution Control Board. 

4. Whether the pollution control mechanism provided especially for 

treatment of trade effluent are proper and sufficient and whether inlet 

and outlet discharge confirms the standards provided, 

5. Whether there was any illegal discharge of trade effluent without 

treatment through pipeline laid through the forest area without 

obtaining any permission,  

6. whether any additional pipelines are laid through the Coastal 

Regulation Zone without obtaining any permission,  

7. Whether they obtained permission for discharge of trade effluent into 

the sea,  

8. Whether any damage has been caused to the marine ecology resulting 

in death of aquatic life as alleged by the applicant on account of the 

discharge of trade effluent into the sea,  

9. The committee is also directed to ascertain the soil as well as ground 

water quality and also the water quality in and around the unit within 

a safe distance in the affected area and non-affected area so as to 

ascertain the quality of water and soil as to whether it has been 
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affected on account of the operation of M/s. Hetero Infrastructure SEZ 

Ltd.,& M/s.Hetero Labs Ltd, if there is any water or soil 

contamination happened, then what is the nature of remedial 

measures to be taken to restore the damage caused on environment,  

10. The Committee is also directed to suggest the mitigative measures, if 

any to be taken by M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero 

Labs Ltd to avoid the possible pollution, if any, on account of their 

operation, if the already existing mechanism is not sufficient to meet 

the requirement and 

11. The Committee is also directed to ascertain the quantum of 

compensation payable on account of the damage caused to 

environment and also for violations committed by them of conditions 

imposed as directed by the Principal Bench as well as this Bench in 

several matters of similar nature applying the Central Pollution 

Control Board guidelines. This must also include amount required for 

restoring the damage, if any, caused to environment including the 

marine ecology and soil and water contamination. 

5.0  Proceedings of the Joint Committee: 

Virtual meeting with all the members was conducted on 16.03.2022 at 

04:00 PM, discussed the issue elaborately and decided to carry-out the 

inspection of the area in question on 29.03.2022 and 30.03.2022.  
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5.1 Inspection of the area in question (Meeting with Public as well as 

applicant): 

The Joint Committee along with District officials from Agriculture 

Department, Horticulture Department & Ground water Department visited 

the surrounding villages namely Rajayyapeta village, Pedhatheenarla 

village, Boyapadu village, of Nakkapalli Mandal, Visakhapatnam District 

and heard the version of applicant Sri Kambala Ammoriya & Others, 

Nakkapalli Mandal, Visakhapatnam District. During the visit, group of 

villagers met the committee and informed their problems due to operation 

of M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Limited:  

1. Sri Kambala Ammoriya, China Theernarla,  

2. Sri Merigi Korlayya, Pedhatheenarla Village,  

3. Sri Vasipilli Nukaraju, Boyapadu Village,  

4. Sri Gosala Someswara Rao, Rajayyapeta  Village,  

5. Sri Pikki Nagraju, Rajayyapeta  Village,  

6. Sri Pikki Kasi, Rajayyapeta  Village,  

7. Sri Pikki Swami, Rajayyapeta  Village,  

8. Sri Ch. Srinivas Rao, Amalapuram Village, 

9. Sri D. Nanaji, Rajayyapeta  Village, 

10. Sri M. Bayaragi Raju, Rajayyapeta  Village, 

11. Sri M. Ganesh, Pedhatheenarla Village 

12. Sri G. Varahala Babu, Pedhatheenarla Village 
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13. Sri K. Sivija, Pedhatheenarla Village 

The main problems/issues informed by the villagers to the committee are: 

1. The industry is causing water and air pollution problems, thereby 

affecting the health of the community. 

2. Suffering with health issues like skin allergies, breathing problems and 

cancer due to pollution from M/s.Hetero Infrastructure SEZ Ltd., & 

M/s.Hetero Labs Ltd, Limited. 

3. The ground water in surrounding villages is contaminated due to 

pollution of M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd, 

Limited. 

4. M/s.Hetero Infrastructure SEZ Ltd., newly laid down pipeline without 

permission of the Government and not removed laid new pipeline fully 

5. Not providing proper medical treatment and Health care facilities to the 

villagers. 

6. Not providing job opportunities to the villagers.  

7. M/s.Hetero Infrastructure SEZ Ltd., is releasing polluted chemical water 

into artificial pond located within the premises and the overflow of which 

is being released to Upputeru(Creek) which is situated adjacent to the unit 

and also stated that during rainy season, entire polluted water is released 

to outside of the unit.  
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8. Due to chemical pollution, the fish population has drastically come down 

in the sea resulting migration of fishermen to other places for getting 

livelihood.  

9. Facing odour nuisance problems during night times. 

10. The villagers submitted representations (3 No.s) to the committee are 

produced at annexure-II. 

The photographs showing inspection of the Joint Committee in villages & 

industry and monitoring of air & water quality by Joint Committee is 

produced at annexure-III. 

5.2   Industry visit: 

The Joint Committee inspected M/s. Hetero Infrastructure SEZ Ltd., & 

M/s.Hetero Labs Ltd on 29.03.2022 & 30.03.2022 and verified the present 

compliance status with the conditions stipulated in the Environmental 

Clearance (EC) granted by MoEF&CC & Consents granted by APPCB.  

 

5.3   Monitoring and Sample collection: 

 

The joint committee visited the M/s. Hetero Infrastructure SEZ Ltd., & 

M/s.Hetero Labs Ltd on December 29, 2021 and as suggested by the 

committee APPCB has monitored ambient air quality at 3 locations for 24 

hours in the industry premises, flue gas stack attached to 45 TPH boiler in 

M/s. Hetero Infrastructure SEZ Ltd., and also collected groundwater 
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samples from surrounding villages. Final treated wastewater samples from 

ETP & STP of  

M/s. Hetero Infrastructure SEZ Ltd., and Peizo well samples in the industry 

were also collected. The details of the sampling location are as follows: 

Location of the Sample Collected GPS co-ordinates of 

sampling location 

Latitude Longitude 

Air: 

Near Industry Main gate 

(North East corner of the Industry) 

17.38441° 82.72771° 

Near security office  

(South west corner of the Industry) 

17.37943 82.71871 

Near Pond security gate 17.371615 82.731448 

Stack attached to 45 TPH Coal fired boiler 17.376883° 82.727547° 

Water: 

ETP Inlet 17.377560° 82.726464° 

ETP Outlet 

STP Inlet 17.377240° 82.728153° 

STP Outlet 

Monitoring Piezo well-1(within the Industry) 17.378015 82.726260 

Monitoring Piezo well-2(within the Industry) 17.384004 82.725473 

Monitoring  Piezo well-3(within the Industry) 17.375743 82.727909 

Monitoring Piezo well-4(within the Industry) 17.380292 82.718771 

Natural pond sample near  the sluice gate 17.372079 82.731198 

Upputeru sample near culvert 17.367594 82.732767 
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Borewell - Nookatata temple -Rajayyapeta 

village 
17.363241 82.715226 

Borewell -main centre- Rajayyapeta village 17.359501 82.714570 

Borewell -Ramalayam temple-Rajayyapeta 

village 
17.358726 82.714221 

Borewell - Pedhatheenarla village 17.382137 82.753918 
 

The Agriculture Department has collected soil samples and Ground water 

department has collected Bore well samples in villages during the visit. 

The analysis of samples for various parameters is under process and may 

take 3-4 weeks for completion of the same. 

5.4 APPCB monitoring data during the period 2019-2021:  

The committee examined the APPCB monitoring data conducted during 

the period 2019 to 2022 and observed the following: 

i. As per the Ambient Air Quality monitoring results of the monitoring 

conducted by APPCB from 23.02.2022 to 24.02.2022 and 23.02.2021 to 

25.02.2021 in the industry premises, the PM10 values are exceeded the 

Board standards.  

ii. APPCB has conducted emission monitoring for the stack attached to 45 

TPH boiler on 23.02.2022 and as per the analysis reports the Particulate 

Matter value is within the Board standards. 

iii. APPCB has been collecting water sample from Bore well at Sri 

Nookatata Temple, Rajayyapeta (V), Nakkapalli (M), Visakhapatnam 

District under National Water quality Monitoring Programme(NWMP). 
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Analysis results of the Ambient Air, Stack and Water samples collected by 

APPCB during the period 2019-2021 are produced at annexure-IV. 

6 About the Industry 

M/s Hetero group established at N. Narasapuram, Nakkapalli Mandal, 

Visakhapatnam District and operating two units in Non SEZ and two units in 

Special Economic Zone (SEZ) in the name of Hetero Infrastructure SEZ 

Ltd., M/s Hetero group is situated in Sy.Nos: 215, 286/1, 286/2, 283/1 in Ch. 

Lamxipuram village, 312/1 to 312/5, 312/10 to 312/12, 313/1 to 313/7 of 

Rajayyapeta village, 19(part) in PedaTeenarla village, 117/1 to 117/3, 119/1, 

119/2, 120/1, 120/2, 125, 126, 129/1 to 129/9, 138, 142, 150, 215, N. 

Narsapuram village, Nakkapalli Mandal, Visakhapatnam District spread over 

an area of 496 acres. The units are as follows: 

 Hetero Drugs Limited, Unit-VI (Non SEZ) 

 Hetero Labs Limited, Unit-III (Non SEZ) 

 Hetero Drugs Limited, Unit-IX (SEZ) 

 Hetero Labs Limited, Unit-IX (SEZ) 

Total area of the Hetero Complex is covered in an area of about 496 acres. 

Out of the total area, built-up area is about 200 acres and green belt area is 

about 150 acres, open & roads-140 acres. The capital cost of the project is 

about Rs.1607 Crores. M/s Hetero group is surrounded by open Lands & 

Uppateru in the South direction, Open lands in the East direction, open 

Lands in north direction and road connecting Upamaka village & 

11



Report of the Joint Committee in the matter of OA No.23 of 2022 
 

Page 12 of 52 
 

Rajayappeta village in the West direction. The Bay of Bengal is on the South 

Eastern direction of the site at a distance of 1.2km. The source of water 

requirement for the project is met from Desalination Plants installed in the 

premises of Hetero Infrastructure SEZ ltd.,  

1. M/s. Hetero Labs Ltd., Unit–III has obtained CFO from APPCB vide 

order dt: 11.12.2017 is valid up to 31.12.2022 to manufacture of Bulk 

Drugs-13,000 Kg/day at any point of time. 

2. M/s.Hetero Labs Ltd., (Unit – IX) has obtained CFO from APPCB vide 

order dated 29.03.2020 is valid up to 31.12.2022 to manufacture Bulk 

Drugs-8533.39 kg/day. 

3. M/s.Hetero Drugs Ltd., (Unit – IX) has obtained CFO from APPCB vide 

order dated 310.10.2018 is valid up to 31.12.2022 to manufacture Bulk 

Drugs- 3533.32 Kgs/day. 

4. M/s.Honour Labs Ltd(Unit – III) has obtained CFO from APPCB vide 

order dated: 23.08.2017 is valid up to 31.10.2022  to manufacture Bulk 

Drugs- 3366.67 kg/day. 

5. M/s. Hetero Infrastructure SEZ Ltd., has applied for NOC from the 

APPCB to lay down the new Marine Disposal Pipeline with higher 

pumping capacity in view of the future expansions in place of existing two 

pipe lines(viz., Treated Effluent and Desalination Plant Rejects) and the 

APPCB issued NOC with certain conditions for laying new Marine 
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Disposal Pipeline on 14.12.2021 which is one of the document to be 

submitted to the APCZMA, to obtain clearance under CRZ Rules. 

6. M/s.Hetero Infrastructure SEZ Ltd., has obtained CFO from APPCB vide 

order dated. 11.12.2017 is valid up to 31.12.2022 to provide common 

utilities for M/s.Hetero Drugs Ltd., (Unit – IX), Plot No.1,M/s.Hetero 

Labs Ltd., (Unit – IX), Plot No.2, M/s.Hetero Labs Limited Unit-III and 

M/s.Honour Labs Ltd(Unit – III). 

a) M/s.Hetero Infrastructure SEZ Ltd., is operating desalination plant of 

4.0 MLD (2 MLD x 2 No.s) capacity and drawing water from the Sea 

for raw water requirement for all the units.  

Details of 

pipeline 

Dia of 

pipeline 

(mm) 

Depth 

(m) 

Geographical Coordinates 

Sea water 

intake  

560 14 17°21'12.00"N 82°44'4.00"E 

Brine 

reject 

330 12 17°21'4.00"N 82°44'36.00"E 

b) M/s.Hetero Infrastructure SEZ Ltd., is operating coal fired boilers of 

45 TPH, 20 TPH, 10 TPH and 6 TPH provided with ESP followed by 

stack of height of 52 m for 45 TPH boiler and Bag filters followed by 

common stack of height 31 m for 10 TPH and 6 TPH as air pollution 
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control equipment and Bag filters followed by stack of height 36 m for 

20 TPH as air pollution control equipment.   

c) M/s.Hetero Infrastructure SEZ Ltd., having ETP of capacity 550 KLD 

capacity with Oil & Grease trap, Equalization tanks, Flash mixture, 

Flocculator, Primary clarifier, Bio tower, Aeration tank I, Clarifier 1 & 

2, Aeration tank – 2, Clarifier 3 & 4, sand and granular activated 

carbon filter for treating the LTDS & MEE Condensate.  

d) The industry installed MEE of capacity 500 KLD with Strippers                

(3 X 15 KL/hr), MEEs(15 KL/hr & 10 KL/hr)  followed by ATFD                    

(2.4 KL/hr) for treating HTDS effluents. The MEE condensate is sent 

to Biological ETP along with the LTDS effluents for treatment. The 

MEE concentrate is sent to ATFD for evaporation and sent the ATFD 

salts to TSDF, Parawada for safe disposal.  

e) The industry is having 5 no. of guard ponds (GP-1: 960 KL; GP-2: 960 

KL; GP-3: 1000 KL; GP-4: 1200 KL; GP-5: 1200 KL) of total capacity 

5340 KLD to store the treated LTDS effluents. The Marine discharge 

is allowed in the presence of APPCB Officials after meeting the 

marine discharge standards with lock & key facility. 

f) M/s.Hetero Infrastructure SEZ Ltd., is operating STP of 300 KL/day.  

After treatment, the treated wastewater is being utilized for greenbelt 

development within the Hetero Complex. M/s.Hetero Infrastructure 
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SEZ Ltd., is also receiving the domestic wastewater of 100 KLD from 

the Hostel located outside the SEZ. 

g) M/s. Hetero Labs Ltd., Unit-III & Unit-IX is having Captive Solvent 

Recovery System (two nos.) to recover the spent solvents generated in 

the industry.  

6.1 Pollution control monitoring mechanism provided with respect to air, 

water: 

Air: 

At the time of inspection 45 TPH coal fired boiler was in operation and 20 

TPH, 10 TPH & 6 TPH were not in operation. The industry utilising coal 

imported from Indonesia, ash content of the coal is 7% and sulphur is 

0.8%. The industry provided silo for storage of fly ash. The committee 

noticed emission from the chimney was not visible. During inspection the 

particulate matter (PM) recorded in online emission monitoring system 

connected to 45 TPH Coal Fired Boiler is 50.67 mg/Nm3, within the 

APPCB standards. The industry installed 3 CAAQMS in the industry for 

continuous monitoring of air quality. Ambient air quality monitoring 

values recorded in CAAQMS at the time of inspection are submitted 

below: 

Location of the 

CAAQM 

Value in µg/m3 

PM10 PM2.5 SO2 NOx VOC 

North-East Gate 33.0 15.25 48.61 3.76 0.11 
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Near North Gate 39.0 22.0 20.46 17.05 0.13 

Near South Gate 37.0 12.0 42.88 4.69 0.0 

Standard 100 60 80 80 No standard 

As per the above results the values are within the APPCB Standards. 

The industry has not converted single stage scrubbers into multi stage 

scrubber to the process vents connected to the reactors in some of the 

production blocks in M/s.Hetero Labs Ltd., Unit-III & Unit-IX. As 

suggested by the committee, APPCB has carried out VOC monitoring in 

the industry at different locations, the values are submitted below: 

S.No Location 

TVOC values Range (PPM) 

Daytime 

( 11 AM to 1PM) 

Night time 

(8PM to 

10PM) 

HONOR Labs 

1 Ware house area 0.1 – 0.7 0.5 – 1.8 

2 Production block – A 0.2 – 1.5 0.8 – 2.6 

3 Production block – B 0.1  - 1.2 0.3 – 1.7 

4 Production block – D 0.6 – 1.5 0.8 – 2.2 

5 Between Production block – 

C & Solvent yard  
10.1 – 21.6 7.5 – 24.6 

M/s. Hetero Drugs –Unit –IX 

1 Pharma area  0.2 – 0.9 0.2 – 1.0 

2 Production block – C 0.3 – 2.1 0.3 – 1.5 

3 Production block – E 0.2 – 1.3 0.5 -2.1 
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4 Production block – A& B 1.6  - 5.9 0.4– 3.2 

5 Solvent yard 10.0 -19.8 9.2– 16.5 

M/s. Hetero Labs-Unit –III 

1 Production block – 2 0.3 – 1.3 0.6 – 2.8 

2 Production block – 3 0.7 – 2.9 0.4 – 2.3 

3 Production block – D 0.2 – 1.1 1.0 – 3.1 

4 Production block – K 0.7 – 4.7 0.3 – 2.1 

5 Production block – E 0.4 – 1.6 0.6 – 2.4 

6 Production block – J 0.6 – 1.8 0.3 – 1.0 

7 Ware House  area  0.1 – 0.9 0.2 – 1.6 

M/s. Hetero Labs –Unit –IX 

1 Near solvent yard 1.9 – 12.8 0.9 – 6.7 

2 Production block – H-2 3.1  -  5.6 0.7 – 2.1 

3 Production block – H-4 0.6  - 2.0 0.3 – 1.7 

4 Ware House –III 0.2  -  1.2 0.2 – 0.7 

5 Production block – H-7 0.6 - 1.3 0.8  - 3.2 

6 Production block – H-10 0.7 – 2.4 0.7 – 1.6 

M/s. Hetero Infrastructure SEZ Ltd., 

1 Near MEE area 6.2 -18.1 2.6 – 15.2 

2 Near ATFD  area 2.6  - 7.2 2.1 – 8.2 

3 Near ETP  area 

(Equalization tank & 

Biotower area) 

3.2 – 9.6 0.9 – 7.8 

4 Near Guard ponds  I & II 0.9  - 3.2 0.7 – 3.1 

5 Near Boiler area 0.1 – 0.5 0.1 – 0.4 
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Boundaries of the industry 

1 North east corner of the 

industry  
0.1 – 0.3 0.2 – 0.6 

2 North west corner of the 

industry  
0.2  - 0.6 0.3  - 1.2 

3 South west corner of the 

industry 
0.2 – 0.7 0.1 – 0.6 

4 South East  corner of the 

industry 
0.0 – 0.2 0.1 – 0.2 

As per the above monitoring data the VOC concentration levels observed 

was in the range from 0.1 PPM to 24.6 PPM, during visit, odour nuisance 

was observed in the industry premises. 

All DG sets are provided with acoustic enclosures and adequate stack 

height as per CPCB norms. The industry has installed 3 Nos. of CAAQM 

stations, 2 Nos. of continuous stack monitoring & 3 nos. of VOC 

analyzers for continuous monitoring of air quality which are connected to 

the CPCB/APPCB web site. 

Water:  

The desalination plant of capacity 4 MLD was in operation at the time of 

inspection. The rejects are discharged into the sea through separate 

pipeline parallel to the treated effluent pipeline. The Committee noticed 

that the unit is discharging excess raw sea water through separate pipe 
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line for which the industry is not having permission from EC&CRZ from 

MoEF&CC/ Consent from APPCB.  

Wastewater/Effluent: 

 Low Total Dissolved Solids(LTDS): 

The committee noticed that the all the units of Effluent Treatment plant 

were in operation and the industry was discharging treated effluents 

stored in guard ponds into the sea through marine out fall pipeline 2.3 

KM off shore and 0.9 KM on shore under the field supervision of 

APPCB officials. The industry has installed online Continuous Effluent 

Monitoring System (CEMS) to monitor the parameters viz., pH, TSS, 

COD, BOD & installed web cameras for the marine pipeline to verify the 

status of the treated effluent being discharged and CEMS is connected to 

the CPCB/APPCB web site. The marine discharge flow recorded during 

the inspection was 123.89 m3/ hr. The pH, TSS, COD & BOD values 

noticed in the online effluent monitoring system during the marine 

discharge were 7.48, 20.75 mg/l, 12.4 mg/l & 1.94 mg/l respectively. The 

discharge of treated effluents through marine outfalls is taken up under 

the direct supervision of APPCB officials by following the set of 

Standard Operating Procedures (SOPs) prepared by the APPCB for this 

purpose. The important criteria in the SOPs:  

19



Report of the Joint Committee in the matter of OA No.23 of 2022 
 

Page 20 of 52 
 

i. APPCB has developed a mobile application for marine discharge 

supervision and all the information regarding marine discharge is 

taken up only through the application. 

ii. The marine outfall pipeline, pump, the inlet and outlet of the guard 

ponds are under the lock & key controlled by APPCB. 

iii. The guard ponds are under continuous surveillance through CC 

cameras covering the entire area of guard ponds and connected to 

APPCB website. 

iv. The treated effluents are allowed to store in the guard ponds. The inlet 

of the guard pond and the outlet of the guard pond are locked by 

APPCB. Sample of the treated effluent from the guard pond is 

collected, sealed and uploaded into application (apk) through a QR 

code and submitted to laboratory without disclosing the identity of the 

sample. 

v. The analysis report of the sample is again uploaded to the mobile 

application and the discharge supervision duties are allotted to the 

APPCB staff for supervising and monitoring the discharge of effluents 

from the particular guard pond which have met the APPCB criteria for 

marine discharge. 

vi. APPCB staff are allotted duties to monitor and supervise the opening 

of locks for the guard ponds confirming to the APPCB standards, 

marine pumps and marine pipeline after noting various onsite 
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parameters like flow meter readings, levels of measuring staff 

provided in the guard ponds and uploading the respective photographs 

in to the mobile apk. The marine discharge is allowed under the 

personnel supervision of the concerned officials and the online CEMS. 

vii. Once the discharge from the guard pond is completed, the outlet of 

guard pond, marine pump and the marine pipeline are locked and 

sealed with signature of the duty officer. The inlet of the guard pond is 

open to facilitate the receipt and storage of treated effluents. 

APPCB is following a strict protocol with a well defined SOP to ensure 

that only treated effluents meeting the prescribed standards are permitted 

for discharge into the Sea. The following equipment and procedures 

ensure that only treated effluents meeting the APPCB standards are 

discharged into the Sea: 

a) Provision of CC cameras at the guard ponds,  

b) Online CEMS with IoT devices directly uploading the quality of 

effluents being discharged without any interface, 

c) Sample collection & analysis uploaded into mobile apk without 

any physical identification of the samples collected so that the 

source of samples cannot be identified either by the sample 

collecting officer or the laboratory staff analyzing the samples 

d) Other checks & balances provided in the SOPs  
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The committee noticed the APPCB officials supervising the discharge of 

treated effluent and witnessed lock & key system. 

The SOP followed by APPCB is produced at annexure-V. 

High Total Dissolved Solids (HTDS): 

The committee noticed that the industry is treating HTDS effluents in 

stripper, MEE & ATFD and sending the condensate to Biological ETP for 

treatment and the evaporation salts were collected to be sent to TSDF, 

Parawada. 

Domestic effluents: 

M/s.Hetero Infrastructure SEZ Ltd., is operating STP of capacity 300 

KLD and after treatment, the treated wastewater are being utilized for 

gardening and collected the sewage samples from inlet & outlet of STP.   

Hazardous Waste Management: 

M/s.Hetero Infrastructure SEZ Ltd., disposing the hazardous waste to the 

Coastal Waste Management Project (TSDF) or any other disposal point 

as authorized by the APPCB in their consent order. The committee 

observed that the industry has provided dedicated hazardous waste 

storage shed with capacity 1000 Sq.mts and provided fire fighting 

equipments. Dedicated compartments are provided for storage of 

Hazardous waste based on the category of waste i.e., Organic Residue, 

Spent Carbon, Inorganic waste. The industry is having scrap and 
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detoxification yard shed of size 2400 Sq.mts to store scarp material, 

drums & carboys in individual compartments. The industry maintaining 

log records with regard to generation, storage and disposal of Hazardous 

waste. The industry submitting annual returns in Form-IV as required 

under HWM Rules,2016. The unit wise details of Hazardous Waste 

generation and disposal during the period April 2021 to March 2022 (as 

on 29.03.2022) is produced at annexure-VI. 

7.0 Point wise observations of the Joint Committee with regard to  Hon’ble 

NGT directions: 

Direction – 1: 

Whether 11th respondent (M/s. Hetero Infrastructure SEZ Ltd., & 

M/s.Hetero Laboratories Ltd.,) is having all necessary clearances and 

permissions under the environmental laws. 

 M/s. Hetero group operating M/s.Hetero Labs Limited Unit-III(non-SEZ) 

and three units in SEZ viz., M/s.Hetero Drugs Ltd., (Unit – IX), 

M/s.Hetero Labs Ltd., (Unit – IX), M/s.Honour Labs Ltd(Unit – III).  

 M/s. Hetero Group  have obtained the following clearances from 

MoEF&CC and APPCB: 

Name of the unit EC Order 
Date 

Permitted effluent 

M/s.Hetero Labs Ltd (Unit-III) 10.09.2012. 676 KLD 

M/s.Hetero Drugs Ltd (Unit-VI) 10.09.2012 650 KLD 
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M/s.Hetero Labs Ltd (Unit-III) and 
M/s.Hetero Drugs Ltd(Unit-VI) 
and transferred to M/s.Hetero Labs 
Ltd. 

27.01.2020 
 

1326 KLD 

M/s.Hetero Infrastructure SEZ Ltd. 25.10.2010, 
13.10.2017, 
15.06.2018 

1040 KLD of 
treated effluent + 

10000 KLD of 
desalination rejects 

i) Details of the Consent for operation order issued by APPCB and 

quantities of products, water consumption & wastewater generation  

permitted as per consents are submitted below: 

Name of the 
unit  

CFO Order date 
with validity 

period 

Consented 
production 

(Tons/day) 

Water 
consumpti
on as per 

CFO 

(in KLD) 

Permitted 
effluent as 
per CFO 

(in KLD) 

M/s.Hetero 
Labs Ltd 

(Unit-III) 

11.12.2017 & 
valid up to 
31.12.2022  

Amendment Order 
date:25.06.2019 

13 492 293 

(HTDS & 
LTDS) +  

60 

(Domestic) 

M/s.Hetero 
Infrastructure 
SEZ Ltd  

11.12.2017 and 
Amendment Order       
dt: 31.01.2019 & 
valid up to 
31.12.2022. 

To operate 
4 nos. of 
manufactur
ing units 
with 
utilities in 
SEZ  

546.15 535  (HTDS 
& LTDS)  +  

60 
(Domestic) 

The copies of the EC, CRZ clearances and consents issued by APPCB are 

produced at annexure-VII. 
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Direction – 2: 

Whether there was any violation committed by M/s. Hetero Infrastructure 

SEZ Ltd. & M/s.Hetero Laboratories Ltd in carrying out the conditions 

imposed under the Environmental Clearance as well as consent granted by 

the Pollution Control Board. 

 The following violations of the main conditions of CRZ Environmental 

Clearance orders to control pollution observed by the Committee: 

i) The Project Authorities have laid down pipe line without obtaining 

prior CRZ clearance from the competent authority.  

ii) The Project Authorities have installed desalination unit in CRZ area 

without obtaining prior approval from MoEF&CC. The representative 

of the industry has informed that the officials of MoEF&CC have 

inspected the industry and addressed a letter to the industry vide letter 

dt: 25.11.2013 wherein mentioned that “there is desalination plant of 

capacity 1000 m3/day catering to the present water requirement. The 

desalination plant is located in CRZ area with due permission from 

MoEF. The copy of the letter addressed to the industry by MoEF&CC 

produced as annexure-VIII 

 The following Non-compliances of the main conditions of Environmental 

Clearance orders to control pollution observed by the Committee: 

EC order dated.25.10.2010 (Hetero Infrastructure SEZ Ltd.,).  
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i) Regular Independent monitoring report of marine quality including 

temperature and salinity at the outfall is not being submitted. Latest 

report dated April, 2019 is available with Project Authorities. 

(Construction phase Specific Condition No. iii) 

ii) Lighted buoys were not provided at intake and outfall locations 

(Construction phase Specific Condition No. vi) 

iii) A continuous and comprehensive post project marine quality 

monitoring is not being done on regular basis. Latest report dated 

April, 2019 is available with Project Authorities. (Construction phase 

Specific Condition no. x) 

iv) Display boards not provided at critical locations along the pipeline 

viz., road/river crossing (Construction phase Specific condition no.xii) 

 The following non-compliances of the main conditions of consent for 

Operation of APPCB to control pollution observed by the Committee: 

i) M/s. Hetero Infrastructure SEZ Ltd., has started laying of new marine 

pipeline in place of existing two lines(viz., Treated Effluent and 

Desalination Plant Rejects) without obtaining permissions from 

APPCB.  

ii) Some of the scrubbers attached to the reactors are not in working 

condition and also not provided online pH meters to the scrubbers. 
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iii) The industry has not provided to pumping facility to pump the 

wastewater generated from detoxification facility at the individual 

production block to LTDS collection tank.  

iv) The industry has not converted single stage scrubber to the double 

stage scrubber as per the conditions stipulated in CFO Order dt: 

29.03.2020 issued to M/s. Hetero Labs Ltd., Unit-IX,.  

v) The industry not evaluated the performance of solvent recovery 

system as per the conditions stipulated in CFO Order dt: 11.12.2017 

issued to M/s. Hetero Labs Ltd., Unit-III.   

vi) The industry has not provided continuous ambient air quality 

monitoring system to monitor CO parameter as per the condition 

stipulated in CFO Orders dt: 29.03.2020 and 11.12.2017 issued to 

M/s. Hetero Labs Ltd., Unit-IX & Unit-III respectively. 

vii) The industry has not provided online pH measuring system to the 

scrubbers and also observed that the industry has not replaced the 

scrubbing liquid periodically for effective operation of scrubbers to 

control odour nuisance.   

viii) The industry not complied with the Task Force directions vide order 

dated.16.05.2016 & dated.30.11.2016 to M/s. Hetero Labs Ltd., Unit-

III & M/s. Hetero Infrastructure SEZ Ltd., respectively. The copies of 

the Task Force directions are produced at annexure-IX. 
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Direction – 3: 

Whether the pollution control mechanism provided especially for treatment 

of trade effluent are proper and sufficient and whether inlet and outlet 

discharge confirms the standards provided, 

Trade effluents: 

i) Low Total Dissolved Solids(LTDS): 

The committee noticed that the all the units of Effluent Treatment plant 

were in operation and the industry was discharging treated effluents 

stored in guard ponds into the sea through marine out fall pipeline 2.3 

KM off shore and 0.9 KM on shore under the field supervision of 

APPCB officials. The marine discharge flow recorded during the 

inspection was 123.89 m3/ hr. The pH, TSS, COD & BOD values noticed 

in the online effluent monitoring system during the marine discharge 

were 7.48, 20.75 mg/l, 12.4 mg/l & 1.94 mg/l respectively. The APPCB 

officials supervising the discharge of treated effluent was noticed and 

witnessed lock & key system. 

The industry has installed online pH, TSS, TOC analyzer & web cameras 

in the marine pipeline to verify the status of the treated effluent being 

discharged and are connected to the CPCB/APPCB web site. 
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ii) High Total Dissolved Solids (HTDS): 

The committee noticed that the industry treating HTDS effluents in 

stripper, MEE & ATFD and sending the condensate to Biological ETP 

and the evaporation salts are collected and stored properly. 

iii) M/s. Hetero Infrastructure SEZ Ltd., installed desalination plant close to 

the beach and seawater is taken from the sea and the reject brine is sent 

back to sea. Since the reject water is highly saline, and therefore highly 

dense, it sinks all the way to the bottom and is expected to influence the 

ecosystem significantly. It is understood that no Environmental Impact 

Assessment has been carried out so far to examine the influence of 

discharge of rejected brine on the coastal ecosystem. The Committee 

noticed that the unit is discharging excess raw sea water through separate 

pipe line for which the industry is not having permission from EC&CRZ 

from MoEF&CC/ Consent from APPCB. 

 

iv) Domestic effluents 

M/s.Hetero Infrastructure SEZ Ltd., is operating STP of capacity 300 

KLD and after treatment, the treated wastewater are utilized for 

gardening and collected the sewage samples from inlet & outlet of STP.   
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Direction – 4: 

Whether there was any illegal discharge of trade effluent without treatment 

through pipeline laid through the forest area without obtaining any 

permission,  

 The Joint committee didn`t find any illegal discharge of trade effluent 

without treatment through pipeline. 

 M/s. Hetero Infrastructure SEZ Ltd., has laid down part of the single marine 

pipeline in the forest area in place of two existing marine discharge 

pipelines without obtaining permissions from MoEF&CC, GoI and CFE of 

APPCB. Andhra Fishermen Joint Action Committee and Hetero Drugs 

Pipeline Vythireka Porata Committee through Spandana Grievance portal 

vide Nos. VSP202111291558, VSP2021112131947, VSP20211214405 & 

on 29.11.2021, 13.12.2021 & 14.12.2021 has submitted their representation 

by alleging that the industry is laying new marine pipe line without any 

information to the public and not obtained any statutory permissions to lay 

down the new marine line. APPCB has issued a notice on 01.12.2021 to 

M/s. Hetero Infrastructure SEZ Ltd., directing the industry to stop laying of 

new marine outfall line till they obtain NOC from APPCB and CRZ 

clearance from MoEF&CC. The copy of the notice is produced at  

annexure-X.  In response to the notice issued by APPCB, the industry has 

submitted their reply on 06.12.2021 wherein stated that they have stopped 
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the work pertaining to laying of new marine discharge pipeline and 

informed that they will restart  only after obtaining due permissions from 

the APPCB, MoEF&CC with prior intimation to all departments. The copy 

of the reply submitted by the industry is produced at annexure-XI. During 

inspection conducted on 08.12.2021 by officials of APPCB, 

Visakhapatnam, the industry has stopped the laying of new marine 

discharge pipeline. In this connection the District Collector, Visakhapatnam 

Constituted a committee on 30.12.2021 to investigate the representation 

given by Hetero Drugs Pipeline Vythireka Porata Committee against the 

laying of new marine pipeline. The copy of the committee report is 

produced at annexure-XII.  

 The Joint Committee has also noticed that the industry has stopped laying 

of new pipeline and removed the new pipeline laid in the forest area as well 

as in industry own land. During the visit, villagers has informed that the 

industry has not removed new pipeline fully and requested the committee to 

direct the industry to remove the pipeline laid down completely. The 

committee directed the industry to remove the pipeline immediately. 

Accordingly, the industry has removed the leftover pipeline laid down by 

the industry completely and the same was noticed by the committee on 

30.03.2022. About 50 no. of pipes with inner diameter 450 mm and length 

about 12 meters each were found lying idle.  
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 The District Forest Officer(T), Visakhapatnam has informed that earlier the 

Officials of the Forest Department, Payakaraopeta found some pipelines 

laid on the sand in the forest land at 1st column location by the Hetero 

Chemicals Pvt Ltd situated at Teenarla village, Nakkapalli Mandal and no 

permission for the said pipeline. Thus, Forest Section Officer (FSO), 

Shelterbelt, Payakaraopeta has booked a forest offence case on 12.01.2022 

in Compartment No.972, Teernala forest block located in Sy.No.21, 

Teenarla village, Nakkapalli Mandal and recorded POR bearing No. 18, 

dated 12-01-2022 as per the due procedure prescribed in the A.P. Forest 

Act, 1967. Offence has been registered in the name of Sri M. VenkataSubba 

Reddy, s/o Pechhi Reddy age 51 years old, Deputy General Manager, 

Hetero Infrastructure SEZ Ltd., Teenarla village, Nakkapalli Mandal, 

Visakhapatnam district. The District Forest Officer suggested to direct the 

Hetero Infrastructure SEZ Ltd., to deposit sufficient funds to District Forest 

Officer, Visakhapatnam for taking up afforestation in coastal shelterbelt 

areas for 30 Ha along as well as for taking up activities related to Marine 

Conservation and generation of awareness regarding Marine Ecosystem 

Conservation among the public, including industries, media, youth, fisher 

community and other sections of the society. The report of the District 

Forest Officer(T), Visakhapatnam dt: 01.04.2022 is produced at    

annexure-XIII. 
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Direction – 5: 

Whether any additional pipelines are laid through the Coastal Regulation 

Zone without obtaining any permission,  

M/s. Hetero Infrastructure SEZ Ltd., has laid single pipeline for both treated 

effluents and desalination plant rejects through marine discharge outfall in 

place of two existing marine discharge pipelines without obtaining 

permissions from MoEF&CC, GoI and CFE from APPCB. Andhra 

Fishermen Joint Action Committee and Hetero Drugs Pipeline Vythireka 

Porata Committee through Spandana Grievance portal vide Nos. 

VSP202111291558, VSP2021112131947, VSP20211214405 & on 

29.11.2021, 13.12.2021 & 14.12.2021 has submitted representation by 

alleging that the industry is laying new marine pipe line without any 

information to the public and not obtained any statutory permissions to lay 

the new marine line. APPCB has issued a notice on 01.12.2021 to M/s. 

Hetero Infrastructure SEZ Ltd., directing the industry to stop laying of new 

marine outfall line till they obtain NOC from APPCB and CRZ clearance 

from MoEF&CC.  In response to the notice issued by APPCB, the industry 

has submitted their reply on 06.12.2021 wherein stated that they have 

stopped the work pertaining to laying of new marine discharge pipeline and 

informed that they will restart  only after obtaining permissions from the 

APPCB, MoEF&CC with prior intimation to all departments. During 
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inspection conducted on 08.12.2021 by officials of APPCB, 

Visakhapatnam, the industry has stopped the laying of new marine 

discharge pipeline. 

During the visit, villagers has informed that the industry has not removed 

new pipeline fully and requested the committee to direct the industry to 

remove the pipeline completely laid down. The committee directed the 

industry to remove the pipeline immediately. Accordingly, the industry has 

removed the leftover pipeline laid down by the industry completely and the 

same was noticed by the committee on 30.03.2022. About 50 no. of pipes 

with inner diameter 450 mm and length about 12 meters each were found 

lying idle.  

Direction – 6: 

Whether they obtained permission for discharge of trade effluent into the 

sea,  

Initially M/s. Hetero Labs Ltd., had obtained CRZ clearance permission 

from MoEF&CC vide order dated.04.01.2007 to discharge the treated trade 

effluent 190 KLD into the sea through marine out fall and later  M/s. Hetero 

Infrastructure SEZ., Ltd had obtained EC & CRZ clearance permission from 

MoEF&CC vide order dated.25.10.2010 to discharge the treated trade 

effluent into the sea through existing marine out fall pipe line. M/s. Hetero 

Infrastructure SEZ., Ltd is having valid consent from APPCB vide order 
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dated.11.12.2017 to discharge the treated trade effluent into the sea through 

existing marine out fall pipe line along with dug well diffusing system. 

Direction – 7: 

Whether any damage has been caused to the marine ecology resulting in 

death of aquatic life as alleged by the applicant on account of the 

discharge of trade effluent into the sea,  

The marine outfalls were established as per the design approvals provided 

by the National Institute of Oceanography (NIO) after carrying out study on 

suitability of location of disposal of effluents in the sea, with regard to their 

impact on the Marine Environment duly considering the available dilution 

and physical, chemical & biological characteristics of the Coastal 

Environment. The Marine outfalls are provided as per the design criteria 

i.e., depth at which the discharge is to be carried out and the length of the 

pipe line into sea specified by the National Institute of Oceanography. The 

design of the marine outfalls provided in the industry was approved by the 

Ministry of Environment, Forests & Climate Change. 

APPCB conducted studies through National Institute of Oceanography 

(NIO), Visakhapatnam to assess the marine outfalls of different industries 

established in the areas between Pydibheemavaram and Nakkapalli of North 

Andhra Coast in the year 2011. The NIO submitted report in the year 2014 

and it is reported that “it is concluded from the present results that the 
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coastal waters studied are not affected by the discharge of industrial 

effluents through marine outfalls and the small changes noticed may be due 

to the seasonal variations of chemical constituents caused through run off 

and other local activities”. The summary & conclusions of the report is 

produced at annexure-XIV. 

APPCB again conducted the study through NIO to carry out an assessment 

of the marine environment at and around the marine outfall points (MOP) of 

industries between Pydibhimavaram (Srikakulam district) and Kesavaram 

(Visakhapatam district) of north Andhra coast to ascertain cumulative 

effects, if any, on the ecology, water and sediment quality due to the 

discharge of treated effluents in to the coastal waters. Accordingly, CSIR-

NIO has carried out field campaigns during pre monsoon (February -March, 

2018) and post monsoon (December, 2018) seasons in the coastal waters of 

north Andhra coast between Pydibhimavarm and Kesavaram for in-situ 

observations and sample collection for physico-chemical, biological, 

microbiological and sedimentological parameters. Eco-toxicology (bio-

assay) tests were conducted on treated effluents collected from guard ponds 

of the industries using Black tiger shrimp, Penaeus monodon (Fabricius) 

and grey mullet (Mugil cephalus). It is reported that “Overall, our 

investigations in the study region suggest that there is a marginal impact of 

industrial effluent release on water quality (depletion in DO levels) but not 
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on the abundance of phytoplankton, zooplankton and benthic organisms. 

Based on NIO report, the effluents from M/s. Hetero Infrastructure SEZ 

Ltd., were mildly acute toxic for organisms residing in the water where 

discharge is being carried out. Now M/s. Hetero Infrastructure SEZ Ltd., is 

expanding and discharge is expected to increase by 6 times from that of the 

present. It may have an impact on the coastal organisms that need to be 

investigated.  

At present, the APPCB is carrying out analysis of the metals also viz., 

Arsenic, Lead, Nickel, Zinc, Copper, Cadmium, Manganese, Chromium, 

Iron in the treated effluents before giving permission for the marine 

discharge. 

Direction – 8: 

The committee is also directed to ascertain the soil as well as ground 

water quality and also the water quality in and around the unit within a 

safe distance in the affected area and non-affected area so as to ascertain 

the quality of water and soil as to whether it has been affected on account 

of the operation of M/s. Hetero Infrastructure SEZ Ltd. & M/s.Hetero 

Laboratories Ltd, if there is any water or soil contamination happened, 

then what is the nature of remedial measures to be taken to restore the 

damage caused on environment,  
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As suggested by the Joint Committee, APPCB has collected samples of air, 

water, ground water from piezo wells & borewells during the visit on 

29.03.2022. The Ground water Department, Visakhapatnam has collected 

the ground water samples and Department of Agriculture, Visakhapatnam 

collected the soil samples. The samples analysis is under process and it 

may take 3-4 weeks. On receipt of analysis reports the joint committee will 

give the nature of remedial measures to be taken to restore the damage 

caused on environment.  

Direction – 9: 

The Committee is also directed to suggest the mitigative measures, if any 

to be taken by M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero 

Laboratories Ltd to avoid the possible pollution, if any, on account of 

their operation, if the already existing mechanism is not sufficient to 

meet the requirement and 

In order to control Air & Water pollution effectively due to operation of the 

industry, the Joint Committee recommends the following measures/studies 

to be taken up by M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs 

Ltd immediately: 

1. Conversion of single stage Scrubber to double stage scrubbers at 

Production Blocks to control process emissions and odour nuisance. 
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2. The industry shall connect vents of the Stainless Steel(SS) Reactors to 

the scrubbers to control fugitive emissions. 

3. All approach roads should be concreted in order to arrest the re-

suspension of road dust. 

4. The industry shall maintain all storm water drains in dry condition and 

shall provide dykewall along the storm water drain to prevent the 

mixing of floor washings, spillages etc if any. 

5. The industry shall develop multiple native species of green belt area in 

order to maintain Bio-diversity, wherever scope is there. 

6. M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd should 

establish the Piezometers with digital water level recorder at maximum 

number of locations in and surroundings of the industry for regular 

monitoring of ground water quality. 

7. The industry shall conduct long term Environmental Impact Assessment 

study to ascertain the impact of pollution on water, air, soil and 

agricultural crops within 5 Km radius of the industry through any 

reputed Institutes viz., NEERI, IIT, EPTRI. 

8. The industry shall carry out an assessment study of the marine 

environment around the marine outfall point (MOP) of M/s.Hetero 

Infrastructure SEZ Ltd., including desalination rejects discharge point 

through NIO.  
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9. The industry shall conduct impact assessment study on human health 

due to pollution of M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero 

Labs Ltd if any through ICMR institute/any reputed Government 

institutions in 5 KMs radius in view of the apprehensions of the 

villagers on Health impacts due to operation of the industries. 

10. It has been observed that the treated effluent is not being recycled and 

reused in the process. Sincere attempts and efforts shall be taken to 

recycle and reuse the treated effluents so as to reduce the quantity of 

intake water from the Sea. 

11. The industry has developed rain water harvesting pond in an area of 12 

acres. It has been observed that the pond is adjacent to the natural canal 

which is connected to Upputeru Cheruvu and the industry have stated 

that the source of the rain water harvesting pond is the natural canal. 

Therefore, it is required to approach concerned authorities viz., Central 

Ground Water Board/Authority, Irrigation Depart, Govt. of Andhra 

Pradesh for technical evaluation and permission for the same. 

12.  The industry shall strengthen and safeguard the natural canal which is 

connected to Upputeru Cheruvu which is flowing adjacent and through 

the project area.  

13. The industry shall remove the sluice gate provided at unlined 

pond(which claimed by the industry as rain water harvesting pond) to 

prevent the discharge of water into Upputeru in view of the 
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apprehension of the villagers on discharge of industrial wastewater into 

the Upputeru through unlined pond. 

14. M/s.Hetero Infrastructure SEZ Ltd., shall obtain approval from 

MoEF&CC for operation of desalination unit in CRZ area and shall also     

obtain necessary amendments for operation of the desalination plant in 

CFO as the details of the desalination plant incorporated in the CFE of 

the APPCB. 

15. M/s.Hetero Infrastructure SEZ Ltd., shall deposit sufficient funds to 

District Forest Officer, Visakhapatnam for taking up afforestation in 

coastal shelterbelt areas for 30 Ha along as well as for taking up 

activities related to Marine Conservation and generation of awareness 

regarding Marine Ecosystem Conservation among the public, including 

industries, media, youth, fisher community and other sections of the 

society. 

Direction –10: 

The Committee is also directed to ascertain the quantum of compensation 

payable on account of the damage caused to environment and also for 

violations committed by them of conditions imposed as directed by the 

Principal Bench as well as this Bench in several matters of similar 

nature applying the Central Pollution Control Board guidelines. This 

must also include amount required for restoring the damage, if any, 
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caused to environment including the marine ecology and soil and water 

contamination. 

i) As per the records of APPCB it  is found that an incident took place at 

about 7:00 PM on 23.02.2022 in M/s.Hetero Infrastructure SEZ Ltd., 

Officials of APPCB conducted the VOCs monitoring on 23.02.2022 at 

08:00 PM & 24.02.2022 at 10:00 AM. The incident took place at 

about 7:00 PM due to bottom valve of HA reactor blown with big 

sound and resulting injury to the five workers who are near to the spot 

due to hitting of pieces of damaged pipeline. Out of injured five 

workers, one person Sri A. Sairam died at the hospital and remaining 

persons are undergoing treatment at the hospital. The cause of the 

incident and reasons for the failure of the safety system are being 

investigated by the Factories Department who is the competent 

Authority. 

ii) The incident was occurred while carrying out the Telmisartan 3rd stage 

in the reactors which are using for recovery of DMSO spent solvents 

in the premises of M/s.Hetero Infrastructure SEZ Ltd., for which the 

APPCB has not given permission for manufacturing of the bulk drugs 

& API. The industry has installed the reactors (GLR & HAR) in 

M/s.Hetero Infrastructure SEZ Ltd., in the 1st week of November, 

2021 without obtaining permission of the APPCB wherein the 
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industry has taken trail runs for manufacturing of Telmisartan Stage-

III from 21.02.2022. 

iii) The copy of the preliminary investigation report submitted by the 

Factories Department and Photographs showing the status of the 

incident are produced at annexure-XV. 

iv) The compensation calculated for violation of consent conditions as per 

the CPCB methodology.  

v) The EE, APPCB, Regional Office, Visakhapatnam issued a notice on 

25.02.2022 for non-compliances of the conditions stipulated by the 

APPCB. The copy of the Notice is produced at  annexure-XVI. 

vi) The compensation calculated for violation of consent conditions as per 

the CPCB methodology. Assessment of Environmental Compensation 

for violation of Consent conditions and Environmental Laws 

calculated as follows: 

 Environmental Compensation EC = PI x N x R x S x LF   Where, 

 PI – Pollution Index of industrial sector 

 N – Number of days violations observed 

 R – Factor in rupees for Environmental Compensation 

 S – Factor for scale of operation   and  

 LF – Location factor 
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While assessing the compensation, in the present case, the following factors 

are considered: 

S.No EC 

Compone

nt 

Recomm

ended by 

CPCB 

Value 

considered 

Justification 

1 PI 60 to 100 80 The industry in question is in 

Red category. PI average has 

been taken into consideration 

2 N Actual 01.11.2021 

to 

23.02.2022 

(115 days) 

Installed the reactors (GLR 

& HAR) in M/s.Hetero 

Infrastructure SEZ Ltd., in 

the 1st week of November, 

2021 without obtaining 

permission of the APPCB 

wherein the industry has 

taken trail runs for 

manufacturing of 

Telmisartan Stage-III from 

21.02.2022. 

Laid down the new pipeline 

without obtaining permission 

from MoEF&CC & APPCB 

3 R 100 to 

500 

500 Considering the fact that the 

violation is having impact 

(Low, Medium, High, Severe 

& Critical:100, 200, 300, 

400 & 500)  

R is a factor in Rupees, 
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which may be a minimum of 

100 and maximum of 500. It 

is suggested to consider R as 

500, as the Environmental 

Compensation in cases of 

violation. 

4 S Scale of 

Operation 

1.5 The plant comes under large 

scale of operation. 

 LF Location 

Factor 

1.25 The plant is located in the 

area where the population is 

less than 5.0 lakhs. 

Therefore factor 1.25 is 

considered. 

5 Environmental Compensation-

Rs.86.25 Lakhs 

EC is calculated based on the 

approved formula. 

 

The EE, APPCB, Regional Office, Visakhapatnam submitted a report to 

Board Office, APPCB, Vijayawada to impose Environmental compensation  

of Rs.86,25,000/-for violating the conditions stipulated by the APPCB for 

manufacturing API products in the premises of M/s.Hetero Infrastructure 

SEZ Ltd., without obtaining CFE & CFO of the APPCB. The copy of the 

report produced as annexure-XVII. The issue to be placed before the 

External Advisory Committee (Task Force) of APPCB. 

The committee noticed that the industry has started laying of new pipeline 

in the month of November,2021 without obtaining CRZ clearance from 
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MoEF&CC and Consent from APPCB. M/s.Hetero Infrastructure SEZ Ltd., 

violated the CRZ notification and Consent conditions from 01.11.2022. 

Further the committee observed that as per the Task Force directions issued 

by APPCB on 16.05.2016 & 30.11.2016 to the M/s.Hetero Labs Ltd, & 

M/s.Hetero Infrastructure SEZ Ltd., that the industry shall ensure 

continuous compliance of the conditions issued in the CFO& HWA order. 

The industry has not complied with the conditions stipulated in Consent 

order issued by APPCB to the M/s.Hetero Labs Ltd, & M/s.Hetero 

Infrastructure SEZ Ltd., on 11.12.2017. It is clearly evident that the industry 

violated the APPCB consent conditions repeatedly. The committee 

recommended that Number of days violations observed may be taken from 

the issue of APPCB Task Force directions dated 16.05.2016 to 31.10.2021.  

S.No. EC 

Compone

nt 

Recomm

ended by 

CPCB 

Value 

considered 

Justification  

1 PI 60 to 100 80 The industry in question is in 

Red category. PI average has 

been taken into consideration 

2 N Actual 16.05.2016 

to 

31.10.2021 

(1995 

days) + 

Violation of APPCB Consent 

Conditions from 16.05.2016 

from the date of issue of Task 

Force directions. 
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24.02.2022 

to 

29.03.2022 

(34 days) 

Total : 

2029 days 

3 R 100 to 

500 

200 Considering the fact that the 

violation is having impact 

(Low, Medium, High, Severe 

& Critical:100, 200, 300, 400 

& 500)  

R is a factor in Rupees, which 

may be a minimum of 100 

and maximum of 500. It is 

suggested to consider R as 

200, as the Environmental 

Compensation in cases of 

violation. 

4 S Scale of 

Operation 

1.5 The plant comes under large 

scale of operation. 

 LF Location 

Factor 

1.25 The plant is located in the 

area where the population is 

less than 5.0 lakhs. Therefore 

factor 1.25 is considered. 

5 Environmental Compensation: 

Rs.6,08,70,000/- 

EC is calculated based on the 

approved formula. 
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 The Environmental Compensation calculated for the period 

16.05.2016 to 31.10.2021 and 24.02.2022 to 29.03.2022 for the 

violation of APPCB directions: Rs.6,08,70,000/-. 

 The Environmental Compensation calculated for the period 1.11.2021 

to 23.02.2022 for the severe violation of APPCB consent conditions: 

Rs.86,25,000/-. 

 The total Environmental Compensation assessed is Rs.6,94,95,000/-. 

 

The component of Environmental Compensation towards quantum of 

compensation payable on account of the damage caused to environment if 

any will be submitted in the final report and on receipt of analysis test 

reports.   

 

8.0    Concluding remarks:  

The Joint committee recommended the following mitigative measures to                    

M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero Laboratories Ltd to control 

pollution: 

 

1. M/s.Hetero Infrastructure SEZ Ltd., shall obtain approval from MoEF&CC 

for operation of desalination unit in CRZ area and also shall obtain necessary 

amendments for operation of the desalination plant in CFO of APPCB. 
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2. M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd, N-Narasapur 

Village, Nakkapalli Mandal, Visakhapatnam District shall pay the 

Environmental compensation of  Rs.6,94,95,000/- for the failure to comply 

with the conditions of Environmental Clearance issued by MoEF&CC and 

Consent issued by APPCB and same shall be paid to APPCB. 

3. M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd shall comply 

with the conditions issued by the MoEF&CC & APPCB. 

4. M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd, N-Narasapur 

Village, Nakkapalli Mandal, Visakhapatnam District may be directed to 

comply with all the measures/studies recommended by the Joint Committee. 

5. Conversion of single stage Scrubber to double stage scrubbers at Production 

Blocks to control process emissions and odour nuisance. 

6. The industry shall connect vents of the SS Reactors to the scrubbers to 

control fugitive emissions. 

7. All approach roads should be concreted in order to arrest the re-suspension 

of road dust. 

8. The industry shall maintain all storm water drains in dry condition and shall 

provide dyke-wall along the storm water drain to prevent the mixing of floor 

washings, spillages etc., 

9. The industry shall explore the possibility of recycling of treated wastewater 

and reducing the withdrawal of the sea water. 
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10. The industry has developed rain water harvesting pond in an area of 12 

acres. It has been observed that the pond is adjacent to the natural canal 

which is connected to Upputeru Cheruvu and the industry have stated that 

the source of the rain water harvesting pond is the natural canal. Therefore, it 

is required to approach concerned authorities viz., Central Ground Water 

Board/Authority, Irrigation Depart, Govt. of Andhra Pradesh for technical 

evaluation and permission for the same. 

11. The industry shall remove the sluice gate provided at unlined pond(which 

claimed by the industry as rain water harvesting pond) to prevent the 

discharge of water into Upputeru in view of the apprehension of the villagers 

on discharge of industrial wastewater into the Upputeru through unlined 

pond. 

12. The industry shall strengthen and safeguard the natural canal which is 

connected to Upputeru Cheruvu which is flowing adjacent and through the 

project area.  

13. The industry shall make efforts to recycle and reuse the treated effluents so 

as to reduce the intake water quantity from the Sea. 

14. The industry shall develop multiple native species of green belt area in order 

to maintain Bio-diversity, wherever scope is there. 

15. M/s. Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd should establish 

the Piezometers with digital water level recorder at maximum number of 
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locations in and surroundings of the industry for regular monitoring of 

ground water quality. 

16. M/s.Hetero Infrastructure SEZ Ltd., shall deposit sufficient funds to District 

Forest Officer, Visakhapatnam for taking up afforestation in coastal 

shelterbelt areas for 30 Ha along as well as for taking up activities related to 

Marine Conservation and generation of awareness regarding Marine 

Ecosystem Conservation among the public, including industries, media, 

youth, fisher community and other sections of the society. 

17. The industry shall conduct long term Environmental Impact Assessment 

study to ascertain the impact of pollution on water, air, soil and agricultural 

crops within 5 Km radius of the industry through any reputed Institutes viz., 

NEERI, IIT, EPTRI. 

18. The industry shall conduct impact assessment study on human health due to 

pollution of M/s.Hetero Infrastructure SEZ Ltd., & M/s.Hetero Labs Ltd if 

any through ICMR institute/any reputed Government institutions in 5 KMs 

radius in view of the apprehensions of the villagers on Health impacts due to 

operation of the industries. 

19. The industry shall carry out an assessment study of the marine environment 

around the marine outfall point (MOP) of M/s.Hetero Infrastructure SEZ 

Ltd., including desalination rejects discharge point through NIO. 

The analysis of samples for various parameters is under progress and may take 

3-4 weeks for completion of the same. Further, the component of Environmental 
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Item No.01: 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
SOUTHERN ZONE, CHENNAI 

 
Original Application No. 23 of 2022 (SZ)   

(Through Video Conference) 
 
  

IN THE MATTER OF: 
 

Kambala AmmoriyaVisakhapatnam District 

 
...Applicant(s) 

Versus 
 

Union of India and Ors. 

          ...Respondent(s) 

Date of hearing: 21.02.2022.       
 
CORAM:      

HON’BLE MR. JUSTICE K. RAMAKRISHNAN, JUDICIAL MEMBER 

HON’BLE DR. SATYAGOPAL KORLAPATI, EXPERT MEMBER                                                                         

 

For Applicant(s):       Mr. Sravan Kumar 
 

For Respondent(s): Mr. Syed Nurullah Sherif for R1 

Ms. Madhuri Donti Reddy for R3, R5 to R10 
 

ORDER 

 

1. The grievance in this application is regarding the damage caused to 

environment on account of the operation of the 11th respondent- a 

Pharmaceutical industry in Special Economic Zone in Visakhapatnam 

District.  
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2. According to the applicant, though there were number of conditions 

imposed in the Environmental Clearance granted and also in the 

consent granted by the Pollution Control Board to mitigate the chances 

of pollution that is likely to be caused on account of the discharge of 

effluents by the unit, they are not following the same. They are 

discharging the trade effluent without proper treatment into the soil, 

thereby it has contaminated not only the soil but also the water quality. 

They are illegally discharging the chemicals through pipelines into the 

sea without following the standard provided for discharge which 

affects the acquatic life.  

3. Earlier due to certain irregularities found in the compliance of the 

conditions and also the nature of pollution caused, the Central Pollution 

Control Board issued closure notice and subsequently it was revoked. 

In spite of that, they are not strictly adhering to the directions issued 

and the pollution still continues. They also provided certain pipelines 

through the CRZ zone without obtaining necessary permission from the 

Coastal Regulation Zone Authority. Though, complaints were made to 

the authorities no proper steps have been taken by them and no 

stringent action has been taken. So the applicant has no other remedy 

except to approach this tribunal seeking following reliefs: 

24. That in light of the above facts and circumstances, it is humbly 
prayed that this Hon’ble Tribunal may be pleased to: 
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A. Direct the Union Ministry of Environment, Forest & CC, Central 
Pollution Control Board and Andhra Pradesh Pollution Control Board 
to close down the Respondent Unit, Special Economic Zone for 
continuous and repeated violations of the Condition No. 6 of 
Environment Clearance dated 25.9.2006, Specific condition No. v, vii, 
viii, ix, x, xi, xiv, xv, xxvii, General Condition No. i, ii, 7, 8, 12, 16 of EC 
dated 25.10.2010, Specific Condition No. iv, v, vii, viii, ix, x, xiv, xviii, 
xxvii, xxix, xxx, General Conditions No. viii, ix, x, xii, xiv, xv, 8 of EC 
dated 10.9.2012 and Revocation of Closer Directors issued by Central 
Pollution Control Board dated 19.12.2017 under Section 33(A) of Water 
(Prevention and Control of Pollution) Amendment Act, 1988 and 
under Sec.31 (A) of Air(Prevention & Control of Pollution) 
Amendment Act, 1987 in the interest of Public Health, Marine ecology 
and Environment. 
B. Direct the Respondents to stop the chemical discharges into Bay of 
Bengal which has adversely impacted the marine fish population in N-
Narasapur village of Nakkapalli Mandal of Visakhapatnam District of 
Andhra Pradesh, 
C. Direct Respondents to prepare a comprehensive Rehabilitation plan 
for the fishermen, farmers and all the affected persons of M/s. Hetero 
Infrastructure SEZ Ltd and its promoter M/s Hetero Drug Ltd in 
Lashmipuram, Rajaiahpet, Pedda Teernala, Chinna Teenarla, 
Boyapadu, N-Narsapur of Nakkapalli Mandal and other affected 
villages of Visakhapatnam District of Andhra Pradesh. 
D. Direct the Union of India to undertake comprehensive study with 
the help of suitable experts of National Institute of Oceanography 
(NlO), Goa and other respective fields on the damage caused to Bay of 
Bengal, coast line, marine ecosystem, fish population etc due to 
discharge of adequately not treated chemical waste water by 
Respondent Unit. 
E. Direct Official Respondents to review the Environmental Clearance 
dated 25.10.2010 according to the General Condition No.12 i.e., 
Environmental Clearance is subject to final order of the Hon‟ble 
Supreme Court of India in the matter of Goa Foundation Vs Union of 
India in Writ Petition(Civil) No. 460 of 2004 as may be applicable to 
this project”. 
F. Direct the State Government and District Collector of 
Visakhapatnam to furnish action taken report subsequent to the 
appointment of Committee by the State Government in December, 
2021. 
G. Direct the respondent to pay cost to the  applicant who are 
fishermen and lost their livelihood due to inaction/action of the 
respondent. 
H. Pass any such order, this Hon’ble Tribunal may deem fit and 
proper in the facts and circumstances of the case.  
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4. On going through the allegations made in the application, we are 

satisfied that there arises a substantial question of environment which 

requires interference of this Tribunal. So the matter is admitted.  

5. Issue notice to the respondents 2, 4 and 11 by Registered Post with 

Acknowledgment Due and also by e-mail and Dasti, if possible and 

produce proof of service by filing proof affidavit as per Rules. 

6. Since, the Learned Standing Counsel 1, 3 and 5 to 10 submitted that 

there is no necessity to send notice directly as they have received the 

copy and informed the concerned authorities, direct notice to them is 

dispensed with.   

7. The applicant is also directed to produce necessary requisite along with 

postal cover and postal stamp before this Tribunal within a week to 

issue notice to respondents 2, 4 and 11 directly through Tribunal to 

ensure service on them and proceed against them in their absence, if 

they did not appear, in accordance with law. 

8. In order to ascertain the genuiness of the allegations made regarding 

pollution being caused and violations of conditions, we feel  it 

appropriate to appoint a Joint Committee consist of 1) a Senior member 

from the MoEF&CC, Integrated Regional Office, Vijaywada, 2) a Senior 

officer from Central Pollution Control Board, Regional Office, Chennai, 

3) a Senior Officer from Andhra Pradesh Pollution Control Board 

nominated by its Chairman, 4) a Senior Officer from Andhra Pradesh 
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Coastal Zone Management Authority, 5) a Senior Officer not below the 

rank of District Forest Officer, Visakhapatnam and 6) Scientist from 

National Institute of Oceanography (NIO), Goa to inspect the area in 

question and submit a factual as well as action taken report, if there is 

any violation found.  

9. The Committee is directed to ascertain 1) whether the 11th respondent 

unit is having all necessary clearances and permissions under the 

environmental laws, 2) whether there was any violation committed by 

the 11th  respondent in carrying out the conditions imposed under the 

Environmental Clearance as well as consent granted by the Pollution 

Control Board, 3) whether the pollution control mechanism provided 

especially for treatment of trade effluent are proper and sufficient and 

whether inlet and outlet discharge confirms the standards provided, 4) 

whether there was any illegal discharge of trade effluent without 

treatment through pipeline laid through the forest area without 

obtaining any permission, 5) whether any additional pipelines are laid 

through the Coastal Regulation Zone without obtaining any permission, 

6) whether they obtained permission for discharge of trade effluent into 

the sea, 7) whether any damage has been caused to the marine ecology 

resulting in death of acquatic life as alleged by the applicant on account 

of the discharge of trade effluent into the sea, 8) the committee is also 

directed to ascertain the soil as well as ground water quality and also 
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the water quality in and around the unit within a safe distance in the 

affected area and non-affected area so as to ascertain the quality of 

water  and soil as to whether it has been affected on account of the 

operation of the 11th respondent unit, if there is any water or soil 

contamination happened, then what is the nature of remedial measures 

to be taken to restore the damage caused on environment, 9)The 

Committee is also directed to suggest the mitigative measures, if any to 

be taken by 11th respondent to avoid the possible pollution, if any, on 

account of their operation, if the already existing mechanism is not 

sufficient to meet the requirement and 10) the Committee is also 

directed to ascertain the quantum of compensation payable on account 

of the damage caused to environment and also for violations committed 

by them of conditions imposed as directed by the Principal Bench as 

well as this Bench in several matters of similar nature applying the 

Central Pollution Control Board guidelines. This must also include 

amount required for restoring the damage, if any, caused to 

environment including the marine ecology and soil and water 

contamination.   

10. The Andhra Pradesh Pollution Control Board will be nodal agency for 

coordination and also for providing necessary logistics for this purpose. 

11. The applicant is also directed to serve copy of the application and 

documents produced to the members of the Committee within a week, 
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so that they can conduct the inspection and submit the report as 

directed by this Tribunal without delay. 

12. The Committee is directed to submit the report on or before 04.04.2022 

by e-filing in the form of searchable PDF/OCR Support PDF and not in 

the form of Image PDF along with necessary hard copies to be 

produced as per rules. 

13. The Registry is directed to communicate this order to the members of 

the committee and official respondents by e-mail immediately for their 

information and compliance of the direction. 

14. For appearance of parties, filing independent response and 

consideration of report, post on 04.04.2022. 

 
       ......................................J.M. 
      (Justice K. Ramakrishnan)   

   
           

.....................................E.M. 
           (Dr. Satyagopal Korlapati) 

O.A. No.23/2022, 
21st February, 2022. AM 
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Annexure-III 

Photographs showing inspection of the joint committee in villages & industry and 
monitoring of air& water quality by officials of APPCB: 

 

 

 

Joint Committee at Hetero Drugs Pipeline Vythireka Porata Committee Dharna location 
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Joint Committee at Rajayyapeta  Village 

 

 

 

Joint Committee at Rajayyapeta  Village 
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Joint Committee at Culvert on Upputeru  

 

 

Joint Committee at Pedhatheenarla village 
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View of sluice gate provided to aritifical pond 

 

 

Borewell Sample Collected at Rajayyapeta Village 

87



 

Bore well Sample collected at Nookata temple at Rajayyapeta Village 

 

 

Bore well Sample collected at Ramalayam temple at Rajayyapeta Village 

88



 

Bore well Sample collected at Ramalayam temple at Rajayyapeta Village 

 

 

 

Desalination plants excess rejects discharging into sea 
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Annexure-IV 

 
APPCB Ambient Air Quality monitoring data during the period 2019 to 2021: 
 
 

Sample Collected at  Date of Sampling 
Parameter 

PM 10 
(µg/m3) 

SO2 
(µg/m3) 

NH3 
(µg/m3) 

Near Industry Main 
Gate  

22.02.2021 to 
23.02.2021 

91.0 46.0 2.0 

Near Administration 
Building 

23.02.2021 to 
24.02.2021 

112.0 66.0 33.0 

Near Scrap Yard 24.02.2021 to 
25.02.2021 

127.0 64.0 14.0 

Near Industry Main 
Gate (North east 
corner of the industry) 

23.02.2022 to 
24.02.2022 

113.0 18.2 28.0 

Near Security office ( 
South west corner of 
the industry) 

23.02.2022 to 
24.02.2022 

88.0 23.0 26.0 

NAAQ Standards 24 Hrs 100.0 80.0 400.0 
 
APPCB emission monitoring data (2019 to 2021): 
 
 

Sample Collected at  Date of Sampling Parameter 
Value 

(mg/Nm3) 
Standard 

(mg/Nm3) 
Stack Attached To 
45TPH Coal Fired 
Boiler 

15.03.2019 

Particulate 
matter 

 

42.3 115.0 

Stack Attached To 
45TPH Coal Fired 
Boiler 

28.09.2020 82.4 115.0 

Stack Attached To 
45TPH Coal Fired 
Boiler 

24.02.2022 71.2 115.0 
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Ambient air quality monitoring  (TVOC) Values recorded during the monitoring 
conducted on 23.02.2022 at different locations in the industry: 
 

S.No Location 

TVOC values Range (PPM) 

Daytime 
( 11 AM to 

2PM) 

Night time 
(7PM to 

8PM) 
HONOR Labs 

1 Ware house area 0.1 – 0.6 0.3 – 1.5 
2 Production block – A 0.3 – 3.1 0.5 – 2.1 
3 Production block – B 0.4  - 1.6 0.3 – 1.5 
4 Production block – D 0.8 – 4.1 0.4 – 1.9 
5 Between Production block – C & Solvent yard  11.8 – 28.5 5.2 – 16.1 

M/s. Hetero Drugs –Unit –IX 
1 Pharma area  0.3 – 0.8 0.4 – 1.6 
2 Production block – C 0.6 – 1.9 0.2 – 2.1 
3 Production block – E 0.8 – 1.8 0.3 -1.5 
4 Production block – A& B 2.4  - 6.1 0.7 – 5.2 
5 Solvent yard 11.4 -23.6 7.5 – 13.9 

M/s. Hetero Labs-Unit –III 
1 Production block – 2 0.4 – 1.2 0.5 – 2.9 
2 Production block – 3 0.9 – 3.8 0.2 – 1.9 
3 Production block – D 0.1 – 0.4 0.8 – 1.7 
4 Production block – K 0.9 – 4.2 0.7 – 1.9 
5 Production block – E 0.3 – 0.9 0.4 – 1.4 
6 Production block – J 0.3 – 0.8 0.2 – 1.1 
7 Ware House  area  0.2 – 1.4 0.1 – 1.2 

M/s. Hetero Labs –Unit –IX 
1 Near solvent yard 2.2 – 18.6 1.5 – 8.9 
2 Production block – H-2 2.3  -  4.5 1.9 – 3.2 
3 Production block – H-4 0.4  -1. 2 0.3 – 0.6 
4 Ware House –III 0.3  -  0.6 0.4 – 0.9 
5 Production block – H-7 0.8  - 1.4 1.1  - 2.6 
6 Production block – H-10 0.4 – 0.9 0.5 – 1.2 

M/s. Hetero Infrastructure SEZ Ltd 
1 Near MEE area 6.7 -19.2 3.7 – 17.6 
2 Near ATFD  area 3.4  - 8.8 2.2 – 9.2 
3 Near ETP  area (Equilsation tank & Biotower 

area) 
4.7 – 12.5 1.2 – 11.2 

4 Near Guard ponds  I & II 1.5  - 4.2 0.8 – 3.8 
5 Near Boiler area 0.2 – 0.6 0.1 – 0.5 

Boundaries of the industry 
1 North east corner of the industry  0.1 – 0.2 0.1 – 0.2 
2 North west corner of the industry  0.3  - 0.8 0.4  - 1.0 
3 South west corner of the industry 0.2 – 0. 5 0.2 – 0.8 
4 South East  corner of the industry 0.0 – 0.1 0.0 – 0.2 
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APPCB water quality monitoring data  of borewell at  Sri Nookatata Temple, Rajayyapeta 
(V), Nakkapalli (M), Visakhapatnam District(2019-2021): 

Parameters 
Values IS10500

: 2012 
Limits May-

19 
Oct-
19 

Apr-
2020 

Oct-
2020 

Apr-
2021 

Oct-
2021 

pH 7.48 7.94 7.86 7.22 7.42 7.56 6.5-8.5 

 Temperature  0C 31 25 26 23 25 27 -- 

Dissolved Oxygen 5.2 6.8 5.4 3.6 5.0 4.0 -- 

Electrical Conductivity µS/cm  11960 1315
0 

13520 11500 11420 11120 
-- 

Total Dissolved Solids 7284 9064 9196 7348 7968 7340 
21000m

g/l 
Fixed  Dissolved Solids 7240 9042 9180 7334 7954 7324 -- 

Total Suspended Solids 33 12 7 18 8 8 -- 

Phenolphthalein alkalinity as 
CaCO3 

0.0 0.0 0.0 0.0 52.0 0.0 
-- 

Total Alkalinity as CaCO3 368 340 432 220 248 320 600mg/l 

Turbidity 4.26 2.14 3.16 40.10 4.39 0.47  -- 

Chlorides (Cl-) 3332 4144 4452 2749 3767 3375 
1000mg/

l 
Sulphate (as SO4) 371.0 73.84 751.00 885.60 405.40 726.80 400mg/l 

Phosphate (as P) 0.07 0.01 0.01 0.03 0.02 0.05 -- 

Fluoride (as F) 0.53 0.88 0.86 1.29 0.73 0.33 1.5mg/l 

Hardness as CaCO3 2760 1532 1560 1280 1280 1360 600mg/l 

Calcium as CaCO3 260 140 1088 860 340 360  -- 

Magnesium as CaCO3 2500 1392 472 420 940 1000  -- 

Nitrate (as NO3) 6.60 3.08 7.80 5.90 2.19 15.40 45mg/l 

Nitrite Nitrogen (NO2-N) 0.18 2.22 0.05 0.57 0.16 0.03 -- 

Ammonical Nitrogen (NH3-N) 0.05 0.05 0.04 0.18 0.06 0.05 0.5mg/l 

Total Kjeldal Nitrogen 0.24 0.34 0.28 0.56 0.56 0.18 -- 

Chemical Oxygen Demand 12 10.4 3 14 13.6 8.0  -- 

Biochemical Oxygen Demand 1.3 2.3 1.0 2.5 2.2 2.5  -- 

Sodium (as Na) 1431 1980 
3051.0

0 
1836.0

0 
1948.5

0 
1830.0

0 
-- 

Potassium (as K) 28.27 97 6.73 33.69 29.10 28.76 -- 

% Sodium 52.07 72.24 80.91 75.14 76.31 74.04 -- 

Sodium Absorption 
Ratio(SAR) 

11.85 22.01 33.63 22.34 23.70 21.66 
-- 

Fecal Coli form  
(MPN/100 ml) 

- 9 4 11 9 7 
-- 

Total Coli form 
 (MPN/100 ml) 

- 39 69 150 120 150 
-- 

Arsenic (as As) - ND - BDL - BDL 0.05mg/l 

Cadmium(as Cd) - ND - BDL - BDL 
0.003mg

/l 
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Copper(as Cu) - ND - 0.002 - 0.0011 1.5mg/l 

Lead (as Pb) - ND - 0.001 - BDL 0.01mg/l 

Chromium(as Cr) - ND - BDL - 0.0026 0.05mg/l 

Nickel(as Ni) - 0.001 - BDL - 0.0017 0.02mg/l 

Zinc (Zn) - 0.070 - 0.025 - 0.0856 15.0mg/l 

Mercury (as Hg) -  -- - BDL - BDL 
0.001mg

/l 
Iron (Total)( as Fe) - 0.269 - 0.099 - 0.1332 0.3mg/l 
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Memo No. 32/APPCB/CFE/ZO-VSP/HO/2000                    Dt. 16.09.2019 
 
 

Sub: APPCB – Standard operating procedures (SOPs) for monitoring marine 
outfalls in the State – Issued – Reg. 
 

Ref: Lr. dt. 06.09.2019 received from the JCEE, ZO: Visakhapatnam. 
 

* * *  

In the reference cited, the JCEE, ZO: Visakhapatnam has forwarded a proposal to modify the 

existing procedure of monitoring marine outfall systems being utilized by the industries for 

discharge of treated effluents into the Bay of Bengal. This was examined. 

 

The approved Standard operating procedures (SOPs) for monitoring marine outfalls in the State 

are communicated for implementation. The JCEE, ZO: Visakhapatnam is directed to issue 

necessary directions to the industries to take necessary action as per the SOPs. The JCEE is 

also directed to take necessary action for effective implementation of SOPs. 

 
 
Encl: as above. 
 

CHAIRMAN 
 
To 
 
The JCEE, Zonal Office: Visakhapatnam 
  
Copy to  
 

1) The Spl. Chief Secretary to Govt., EFS&T Dept., for kind information. 

2) The Chief Environmental Engineer for information and necessary action. 

3) Sri B.V. Prasad, JSO, Head Office for information and necessary action. 

4) The RO: Visakhapatnam for information and necessary action. 

 

 
  

 
 
Website :www.appcb.ap.nic.in  

ANDHRA PRADESH POLLUTION CONTROL BOARD 
D.No. 33-26-14 D/2, Near Sunrise Hospital, Pushpa Hotel Centre, 

Chalamalavari Street, Kasturibaipet, Vijayawada – 520010. 
 

 

Bandla Siva 
Sankar Prasad

Digitally signed by 
Bandla Siva Sankar 
Prasad 
Date: 2019.09.16 
17:45:17 +05'30'

95

Annexure-V



 
 

  

96



 
 

STANDARD OPERATING PROCEDURES (SOPs) FOR MONITORING  
MARINE OUTFALLS IN THE STATE 

 
The Spl C.S, EFS&T, GoAP, during the review of marine monitoring in the meeting held on 
22/08/2019 instructed for strict and transparent procedure for the supervision and data 
collection on marine outfall discharges from the industries and CETPs. Accordingly, this issue 
was examined at ZO: Visakhapatnam level and a report was submitted to the Head Office. This 
issue was further examined at Head Office and evolved the following protocol to be followed 
and recommendations to be implemented for effective monitoring of marine outfall system: 
 
Additional measures suggested with technological intervention for transparent 
discharge treated effluents through marine outfalls:  

 
i. At present, the marine outfall pipelines within the premises of the industry are laid below 

the ground level. This is causing a doubt whether there are any by-pass pipelines 
connecting to marine outfall, below the ground level. In order to overcome above 
doubts, the existing pipelines shall be laid in a masonry / RCC open trench or above 
ground level within the factory premises up to the boundary. This shall be completed 
within 15 days. 

 

ii. Scanning and detection of pipelines: 

 

Pipeline detection techniques may be adopted to check the presence of illegal 
pipeline / by pass pipelines. If required, a competent agency in this field may be 
hired to detect the illegal pipelines / by pass pipelines below the ground level. 

 

iii. The existing cameras provided are focusing on flow meter only and the same is 
connected to CPCB / APPCB websites. The online cameras for guard ponds and entire 
ETP shall be provided for continuous monitoring of operation of the ETPs, guard ponds 
and the marine outfall disposal system. The RO: Visakhapatnam / the SEE, ZO: 
Visakhapatnam shall monitor the marine outfalls continuously through online system. 
The JCEE, ZO: Visakhapatnam and Environment monitoring cell in the Head Office 
shall randomly monitor the ETPs and marine outfalls. The online cameras shall be 
installed in 30 days. 

 

iv. The industries have installed tap off points to monitor the parameters of the treated 
effluents for TOC and COD, online, continuously. In that sampling system some of the 
industries are collecting the treated effluents into an open trough and monitoring the 
parameters TOC and COD with the sensors. There is a chance that the effluent being 
monitored in the trough is diluted with fresh water. This results in change in the readings 
of the online parameters. Hence, the open trough shall be removed. The sensor / probe 
shall be installed in the tap of pipeline only to obtain representative values of the 
parameters. This activity shall be completed within 30 days. 

 

v. Visible level indicators shall be provided by the industries at all guard ponds within one 
week.  

 

vi. The existing Mobile laboratory shall be upgraded with the facilities to do random 
analysis for core parameters viz., pH, COD and TSS in the field itself, within 30 days. 
Sri B. V. Prasad, JSO at Head Office shall take necessary action in this regard. 
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vii. The IT cell at Head Office shall ensure to provide adequate capacity (for 15 to 30 days) 
to store the videos recorded through online cameras within 15 days. 

 

viii. Displaying information in the public domain: 

 
The analysis reports of the samples collected for marine outfall monitoring shall be kept 
in the website of APPCB in the public domain.  

ix.  Online monitoring tool / App: 

 

The IT section at Head Office and Environment monitoring cell shall develop an online 
monitoring tool / dash board / an App to display all the activities mentioned in the SOPs 
i.e., date, name of the industry, names of the staff in the monitoring team, operation of 
online digital cameras from the offices of APPCB to know the operational status of ETPs 
and Marine outfalls, display of analysis reports etc., on a real time basis and also to take 
out monthly / half yearly reports.  

 

I. Administrative Protocol:  
 
a. Allotment of duties for supervision of marine discharges:  

 
The JCEE, Zonal office, Visakhapatnam allots duties for each schedule. The team 
shall consist of the following: 
 

i. Regular employee (JSO or AEE) shall be in the team in all the days of 
monitoring / marine discharge. 
 

ii. In addition to above, out sourcing AEE, Analyst and Field asst., shall be there in 
all the teams, on all days of monitoring.  
 

 
b. Hiring of Vehicles and provision of accessories for sample collection :  

 
AEE – III, ZO, Visakhapatnam shall co-ordinate for hiring of vehicles and 
procurement of accessories for sample collection under intimation to the EE, ZO. 
  

c. Day to day administrative monitoring:  
 
The SEE shall monitor field activity on day to day basis during schedules. The EE 
and AEE –III shall compile the data pertaining to each schedule and submit to the 
JCEE through SEE. 

 

d. Control of keys of the locks:  
 

 2 sets of keys, each shall be in the custody of the SEE and EE, ZO. Remaining 
sets of keys shall be kept in the custody of JCEE, ZO: Visakhapatnam. 
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II. Protocol for Field Supervision of Marine Discharge in the industries / CETPs :  

 
a. Regular staff shall be the team leader and co-ordinate the activities pertaining to 

supervision of marine discharge, data collection, compilation of photos, submission 

of samples at Zonal Laboratory and submit detailed report within 24 hours. 

 

b. The team leader shall inform / contact EE, ZO or SEE, ZO for any clarification and 

reporting of any emergency event which needs to be addressed immediately. 

 
c. The staff (Regular & Outsourcing) shall not be absent to duty without prior approval 

of the SEE, ZO: Visakhapatnam. 

 
d. The outsourcing employees allotted duties shall be present at the discharge point 

throughout the discharge time. 

 
e. The on duty regular staff shall collect the samples from the guard ponds before 

starting the discharge and on the 2nd day /3rd day also,  if  required. 

 

f. All the keys with the team shall be deposited in the Zonal office after completion of 

the marine outfall monitoring duty on the particular day.  

 

g. The regular staff shall ensure that all the details shall be filled in the sample 

submission form and shall be forwarded through whatsapp after completion of the 

discharge and also updated in the on line monitoring tool / App. 

 

h. The staff carrying out the monitoring shall take the photographs at the following 

locations before starting  the monitoring and in the lunch time and shall forward the 

same to the SEE and  EE of Zonal office through whatsapp / online monitoring tool / 

App. 

 Guard pond for which the discharge is permitted.  

 Level indicators in the guard pond.  

 While collecting samples from the guard ponds which are filled with treated 

effluent and ready for next schedule of discharge. 

 Photos of the seal put on the sample cans after sample collection. 

 TOC and COD analyzer with readings. 

 Flow meters ensuring visibility of the totalizer reading in the flow meter 

 Aerial photograph of ETP and guard ponds by drones.  

 

i. The photographs shall be taken for the following after completing the discharge into 

marine outfall. 

 Level indicators in the guard pond.  

 

 All the seals for inlets of the guard ponds and marine pipe line after closing the 

discharge. 

 

The photos of level indicator shall be taken on the 2nd and 3rd day also, if applicable,  

as mentioned above. 
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III. Protocol for sample collection and Analysis :  
 
a. The samples from the guard ponds and the ETP outlet shall be collected by the 

regular staff only on all days of the schedule. 
 

b. The collected samples shall be sealed. The responsibility of safe custody of the 

samples collected is on the regular officer on duty till their submission to Zonal 

laboratory. The sealed samples shall be kept in the Refrigerator provided at the 

Zonal Laboratory. 

 
c. Samples along with required data sheet duly filled in shall be handed over by the 

regular staff to the JSO – I, Zonal Laboratory: Visakhapatnam. 

 
d. The JSO – I, Zonal Laboratory: Visakhapatnam shall ensure coding of samples and 

allotment coded samples to the analyst. 

 
e. The JSO – I, Zonal Laboratory: Visakhapatnam shall ensure that the core 

parameters i.e. pH, COD, and TSS are analysed and reports are submitted to JCEE, 
ZO, Visakhapatnam immediately. The analysis of the other parameters of CFO 
orders shall be completed and report shall be submitted within 5 days. 

 
f. The JSO – I, Zonal Laboratory: Visakhapatnam shall submit the graphical 

presentation of sample analysis reports at the time of submission of analysis reports. 

 
g. Sri B.V. Prasad, JSO at Head Office shall take necessary steps to upgrade the 

existing mobile laboratory to install TOC analyzer within 30 days. 
 

h. Mobile lab services may be arranged so that samples are analysed and report is 
generated on the spot.  [Sri B.V. Prasad to prepare action plan in a week]  
 

 

IV. Initiation of follow up action :    

 
The AEE – III shall initiate file proceedings for taking up follow up action on the issues 
highlighted in the schedule, prepare Monthly reports and comparative graphical 
presentation of the data received from the Laboratory, by 5th of every successive month. 

 
V. Calibration of online equipment:  

 
The Zonal office shall depute special teams for inspection and verification of Online 
Continuous Effluent Monitoring Systems (OCEMS) once in a month for all the industries 
for calibration. 
 

VI. Random Checks:  
 
The ZO shall depute senior officers to carryout surprise inspections for verification and 
collection of samples to cross check the veracity of samples being collected by the 
teams. 
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VII. National Institute of Oceanography (NIO) shall be hired for monthly Coastal 
monitoring. The SOPs evaluated by the Board may be audited by a team consists of 
professor from Andhra University, Department of Oceanography and a representative 
from NIO, periodically to know the effectiveness of SOPs implementation. The JCEE, 
ZO: Visakhapatnam shall take necessary action in this regard. 
 

VIII. Industries shall display the data of marine outfall i.e., quantity of treated effluent 
discharged through marine outfall, pH, suspended solids (SS) and COD values on a 
board installed beside the main gate. 

 
The JCEE, ZO: Visakhapatnam shall maintain the photographs of existing ETPs, marine 
outfalls, Flow meters within the premises of the industries. Photographs of ETPs, marine 
outfalls, Flow meters shall be taken after completion of above mentioned modifications. 
 
Any deviation from the above protocol will be viewed seriously. The JCEE, ZO: Visakhapatnam 
shall initiate necessary action in the matter against defaulting staff. The JCEE, ZO: 
Visakhapatnam is overall in charge for the above monitoring activity.  

 

 

 

 

 

CHAIRMAN 

 

Bandla Siva 
Sankar Prasad

Digitally signed by Bandla 
Siva Sankar Prasad 
Date: 2019.09.16 17:46:05 
+05'30'
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Annexure-VI. 

The unit wise details of Hazardous Waste generation and disposal during the 
period April 2021 to March 2022 (as on 29.03.2022.  
 
HETERO LABS LIMITED UNIT- III 
 

MONTH 

PROCESS 
INORGANIC 
SALT (Kgs) 

DISPOSED 
TO 

SPENT 
CARBON(MT) 

ORGANIC 
RESIDUE 

(MT) 

DISPOSED 
TO 

GEN DIS 

T
S

D
F

 P
A

R
W

A
D

A
 

GEN DIS GEN DIS 

C
E

M
E

N
T

 I
N

D
U

S
T

R
IE

S
   

   
  

Apr-21 18.46 20.74 47.25 52.74 44.58 81.33 
May-21 5.95 0 47.62 48.63 23.25 29.95 
Jun-21 27.03 20.96 48.55 48.53 69.42 82.37 
Jul-21 7.48 0 59.78 54.9 25.11 28.75 
Aug-21 1.22 14.45 80.15 82.53 60.19 59.34 
Sep-21 0.61 0 43.11 49.71 44.24 29.05 
Oct-21 0.51 0 51.35 54.55 51.46 58.28 
Nov-21 0.42 0 38.8 24.91 22.72 29.03 
Dec-21 0.87 0 44.89 54.53 61.18 51.78 
Jan-22 0.49 0 58.42 54.2 53.44 58.68 
Feb-22 0.47 0 38.73 29.98 53.76 59.3 

TOTAL 63.51 56.15 558.65 555.21 509.35 567.86 
 
 
HETERO LABS LIMITED UNIT- IX 
 

MONTH 

PROCESS 
INORGANIC 
SALT (Kgs) 

DISPOSED 
TO 

SPENT 
CARBON(MT) 

ORGANIC 
RESIDUE 

(MT) 

DISPOSED 
TO 

GEN DIS 

T
S

D
F

 P
A

R
W

A
D

A
 

GEN DIS GEN DIS 

C
E

M
E

N
T

 I
N

D
U

S
T

R
IE

S
   

   
  

Apr-21 27.36 34.87 37.03 49.02 39.01 57.91 
May-21 22.07 21.84 28.74 24.58 28.67 28.64 
Jun-21 3.35 0 39.41 52.28 43.14 52.74 
Jul-21 2.21 0 54.93 53.57 6.8 0 
Aug-21 0.42 0 37.79 24.79 57.84 58.08 
Sep-21 0.4 0 12.66 24.85 14.39 28.38 
Oct-21 0.73 0 13.27 0 12.29 0 
Nov-21 0 0 13.34 24.83 9.13 0 
Dec-21 0.49 0 33.67 24.84 20.24 29.94 
Jan-22 0.73 0 28.43 24.8 16.9 24.66 
Feb-22 0.55 0 41.53 54.43 19.6 24.65 

TOTAL 58.31 56.71 340.8 357.99 268.01 305 
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HETERO DRUGS LIMITED UNIT- IX 
 
 

MONTH 

PROCESS 
INORGANIC 
SALT (Kgs) 

DISPOSED 
TO 

SPENT 
CARBON(MT) 

ORGANIC 
RESIDUE 

(MT) 

DISPOSED 
TO 

GEN DIS 

T
S

D
F

 P
A

R
W

A
D

A
 

GEN DIS GEN DIS 

C
E

M
E

N
T

 I
N

D
U

S
T

R
IE

S
   

   
  

Apr-21 4.2 0 5.16 0 40.56 48.24 
May-21 1.95 0 2.26 0 8.6 0 
Jun-21 3.1 0 18.13 29.79 34.18 49.18 
Jul-21 0.8 0 7.79 0 53.71 48.52 
Aug-21 0.22 0 19.18 24.84 54.42 49.4 
Sep-21 0 0 9.28 0 46.53 48.15 
Oct-21 0.27 0 8.27 0 38.69 49.41 
Nov-21 0 0 9.1 24.96 48.33 48.39 
Dec-21 0 0 5.2 0 32.66 22.82 
Jan-22 0 0 9 0 39.23 47.41 
Feb-22 0 0 11.23 24.84 35.36 23.84 

TOTAL 10.54 0 104.6 104.43 432.27 435.36 

 
HONOUR LABSLIMITED UNIT- III 
 
 

MONTH 

PROCESS 
INORGANIC 
SALT (Kgs) 

DISPOSED 
TO 

SPENT 
CARBON(MT) 

ORGANIC 
RESIDUE 

(MT) 

DISPOSED 
TO 

GEN DIS 

T
S

D
F

 P
A

R
W

A
D

A
 

GEN DIS GEN DIS 

C
E

M
E

N
T

 I
N

D
U

S
T

R
IE

S
   

   
  

Apr-21 237.86 0 285.51 0 2.76 0 
May-21 524.7 0 454.67 0 8.99 0 
Jun-21 3387.91 0 420.64 0 123.2 0 
Jul-21 4556.33 0 640.18 0 66.45 0 
Aug-21 467.87 0 491.32 0 7.25 0 
Sep-21 1615.25 0 389.67 0 13.24 0 
Oct-21 634.93 0 242.13 0 4.12 0 
Nov-21 1748.68 0 329.32 0 397.57 0 
Dec-21 1052.23 0 518.18 0 562.47 0 
Jan-22 343.99 0 593.21 0 1722.9 0 
Feb-22 3373.56 0 638.6 0 1185.63 0 

TOTAL 17943.3 0 5003.43 0 4094.58 0 
 
 
 
 

103



 
HETERO INFRASTRUCTURE SEZ LTD 
 

MONTH 
MEE SALT 

DISPOSED 
TO 

ETP Sludge 
Incineration 

Ash 
DISPOSED 

TO 

GEN DIS 

T
S

D
F

 P
A

R
W

A
D

A
 

GEN DIS GEN DIS 

C
E

M
E

N
T

 I
N

D
U

S
T

R
IE

S
   

   
  Apr-21 199.89 165.73 3.12 0 0 0 

May-21 190.48 200.79 4.64 0 0 0 
Jun-21 199.99 105.3 5.06 10.69 0 0 
Jul-21 180.0193 186.32 5.37 0 0 0 
Aug-21 162.4637 87.32 2.41 0 0 0 
Sep-21 148.99 88.33 2.2 0 0 0 
Oct-21 130.8982 114.65 3.98 10.13 0 0 
Nov-21 144.61 136.67 5.72 11.32 0 0 
Dec-21 167.21 220.67 5.68 0 0 0 
Jan-22 187.39 129.58 5.73 15.32 0 0 

Feb-22 172.5075 100.76 4.01 0 0 0 

TOTAL 1884.45 1536.12 47.92 47.46 0 0 
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GOVERNMENT OF ANDHRA PRADESH
FOREST DEPARTMENT

Rc.no.BB4/2022/TO,
Dated.09.03.2022.

From
Sri P.Ram Mohan Rao, I.F.S.,
Chief Conservator of Forests,
Visakhapatnam Circle.

Sir,

Sub: APPCB - Legal - Implementation of Hon'ble NGT directions -
constitution of Joint committee Nomination requested
Reports submitted - Regarding.

Ref: chairman, APPCB, Vijayawada, Lr.no. AppcB / Legal / NGT-sz
/ o.e.no.23 of 2022/2022-733, dt.03.03.2022. along wirh
order of the Hon'ble NGT south Zone of chennai in o,A.no.23
of 2022 (Sz)

-oOo-
I submit that, as per the instructions received in the reference cited,

i.e., to nominate a Senior Officer not below the rank of District Forest
Officer, to the Joint Committee; the following Senior District Forest Officer
is nominated;

Name: Sri Anant Shankar, IFS.,
Designation: District Forest Officer (T), Visakhapatnam
Mob.no: 9440810034,
Address: Aranya Bhanva, Forest Complex,

Near R.K. Beach, Visakhapatnam - 530003.

This is submitted for favour of information.

Yours faithfully,
Sd/- P. Ram Mohan Rao,

Chief Conservator of Forests,
Visakhapatnam.

copy submitted to the Prl. chief conservator of Forests & HoFF, Ap,
Guntur for favour of kind information.

Copy to the District Forest Officer, Visakhapatnam Division for information
along with the copy of the above reference.

Copy to the Joint Chief Environmental Engineer, APPCB, Zonal Officc
(ZO), Visakhapatnam for information.

"d

%
Office of the Conservator of Forests,

Visakhapatnam Circle, Visakhapatnam

To
The Chairman,
A.P., Pollution Control Board,
Kasturibaipeta, Vijayawada - 10

/// t.c.b.o./// $w
i
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                                                   5. SUMMARY & CONCLUSIONS 
 
 

1. These studies were undertaken to assess the health of the marine environment nearby 

the marine outfalls of different industries established in the areas between 

Pydibhimavaram and Nakkapalli of North Andhra Coast. 

 
2. The water and sediment quality of the receiving marine environment was studied by 

collecting the samples at different MOP’s as per MoEF guidelines and at a number of 

other stations located around the discharge point.  

 

3. The study area from Pydibhimavaram to Nakkapalli was divided into three regions for 

assessment of the water Quality. The northern region consisted of marine outfalls of 

Andhra Organics Ltd and Aurobindo Pharma Limited, the central region consisted of 

Visakhapatnam harbour entrance and Visakhapatnam steel Plant and southern region 

consisted of NTPC and Ramky Pharma Ltd marine outfalls. 

 
4. The data revealed that the water quality in terms of pH, DO & BOD at the marine 

outfalls during 2011 was within the ranges of baseline data obtained in 2001 of 

northern, 2006 for central and southern regions of Visakhapatnam. However, the 

concentrations of nutrients viz., Nitrate and Phosphate have shown substantial increase 

compared to baseline data. This may be due to the impact of anthropogenic inputs 

together with the industrial effluents and domestic sewage in all the three regions. The 

central zone in Visakhapatnam was also affected by flow of highly polluted harbour 

waters into the coastal environment.  

 

5. The concentrations of petroleum hydrocarbons showed a marginal increment 

compared to baseline data in northern and central regions but were within the 

threshold limits of coastal waters. 

 
6.  It is concluded from the present results that the coastal waters studied are not affected 

by the discharge of industrial effluents through marine outfalls and the small changes 
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noticed may be due to the seasonal variations of chemical constituents caused through 

run off and other local activities.  

 
7. The abundance of different bacterial population of the coastal waters at different 

periods was comparable and showed no significant change. However, the values 

recorded compared to that of in 1998 were significantly loe in 2011. This could be due 

to better environmental conditions prevailing at the time of the present study. 

 
8. A comparison of quantitative data of phytoplankton of earlier studies with the present 

set of data indicates that the coastal water of Andhra Pradesh is rich in phytoplankton 

diversity. Generally, the counts were high but within the reported range of coastal 

waters. The diversity and numerical counts showed spatial and temporal variability. 

The counts of earlier data were on the higher side as compared to the present data. 

This may be attributed to seasonal changes which is an important feature of biological 

community of the tropical coastal waters. The occurrence of large number of 

dinoflagellates including Gonyaulux needs more attention.  The high cell counts in the 

near shore areas are attributed to enrichment of coastal waters. 

 
9. The total counts of zooplankton were comparable with the base line data with little 

spatial and temporal variability. Such small variations could be attributed to seasonal 

changes in the occurrence of some of the taxa.  At some locations the counts were 

consistently high at all times which may be due to reproduction and recruitment of 

some organisms. It is believed that the breeding of fishes and appearance of larvae in 

the coastal waters coincides with the peak occurrences and availability of food in the 

form of zooplankton in the area. These natural processes can be altered by 

anthropogenic activities and thus a major shift in the fisheries can be envisaged in 

those areas affected by human disturbances.   

 
10. A comparison of quantitative data on benthos of the study area indicate  that the 

macrofauna of the coastal areas of Andhra Pradesh remained rich in diversity and 

productive  despite effluent discharges from many industries along the coast. Except 

those at the point of discharge where the fauna appeared to be reduced in density and 
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biomass, the other areas showed no significant variation when compared with earlier 

data.  A significantly high density at some areas may be attributed to increase in some 

opportunistic species and their seasonal variation. This was true for both macro and 

meiofauna. The major and dominant taxa have not changed in the course of time.  The 

polychaetes remained the most abundant group in macrofauna with maximum number 

of species in space and time. Similarly the nematodes remained the dominant taxa 

among the meiofauna. It may be concluded that coastal benthic ecology and ecosystem 

of Andhra Pradesh has not significantly changed due to anthropogenic activities and 

strong seasonality persist in the tropical coastal ecosystem.  

 
11. Data of the exploratory trawling on demersal fishery resources collected from different 

areas (up to 40 m depth) had showed a variety of fishes.  The trawling at 30m and 40m 

depth zones recorded different catches.  Total catch was 40.5 kg at 30m depth and   55 

kg at 40 m depth off Visakhapatnam. The catch composition showed the total 

dominance of silverbellies, ribbon fish, upenouids, Nemipterus japonicus and anchovy. 

It also had some commercially important groups like pomfrets, , lizard fish, flat fish, 

soles, cephalopods, prawns, Priacanthus etc).  The area appears to be a rich fishing 

ground even though there is a general feeling among the fishermen and fishery 

officials   that the fishery resources of Andhra Pradesh coast  are going down. 

 
12. From the toxicological studies it was noticed that the effluent samples of different 

industries viz. M/s. Matrix Laboratories Ltd., M/s. Visakhapatnam Steel Plant, CETP 

of M/s. Ramky Pharma City Ltd., M/s. Andhra Organics Ltd. and Visakhapatnam 

Steel Plant -Outlet No. 1 appear to be toxic and needs improvement in the treatment as 

per the standards of APPCB guidelines. It is also pertinent to investigate the chemical 

composition of the effluents to understand the toxicants other than those mentioned in 

the APPCB consent. Individual industries are required to conduct bioassay test to 

know the toxicity of effluent which would be useful for treating the same. 

 
13. Eventhough the effluents from some of the industries appeared to be toxic, it did not 

play significant role in causing mass mortality in the coastal zone between 
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Pydibhimavaram and Nakkapalli of North Andhra, after their release. This might be 

due to faster dilution and dispersion of treated effluents in the coastal environment.  

 
14. It is strongly recommended to have regular (atleast once a year) monitoring in the 

marine environment near outfall points. Further the bioassay tests or toxicological 

studies have to be conducted as part of environmental management policy by the 

individual industries and to be cross checked by the authentic agency, under the 

supervision of APPCB.  
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Photographs of the incident at M/s.Hetero Infrastructure SEZ Ltd 
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